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The question is:

“That this House agrees with
the Thirty-seventh ‘Repori of the
Business Advisory Commitiee pre-
sented to the House on the 16th
August, 1963."

The motion was adopted.

1300 hrs.

MOTION RE: INDO-PAKISTAN

AGREEMENT ON GUJARAT-

WEST PAKISTAN BORDER—
Contd,

Mr. Bpeaker: The House will now
take up further consideration of the
following motion moved by Shri Lal
Bahadur Shastri on the 16th August,
1865, namely:—

“That the statement laid on
the Table of the House by the
Prime Minister on the 16th August,
1865, on the Indo-Pakistan Agree-
ment of June, 1965 relating to
Gujarat-West Pakistan border be
taken Into consideration.™
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*In the confldence that this will
also contribute to a reduction of
the present tension along the
entire Indo-Pakistan border.”
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*“It will contribute to a redue-
tion of the present fension along
the entire Indo-Pakistan border.”
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Shri K. C. Pant (Nainital): Mr. De-
puty-Speaker, Sir, when the Kutch
agreement was signed on 30th June,
1965, many mcn of goodwill had ex-
pressed the wish that this would lead
to a lessening of lensions and ulli-
mately to a meaningful dialogue to
solve the other outstanding problems
between the two countries. Sir, I am
afraid that this hope has been bru-
tally shattered by Pakistan's insidious
attack on Kashmir. And this has
taken place within five wecks of the
signing of that agreement. I am
sure that all sections of the House
will share and reflect the sense of oul=
rage and indignation with which the
country received this further proof of
Pakistan's perfidy in its dealings with
India.

1 do not want at this stage to deal
with the developments in Kashmir ex.
cept 1o draw the attention of the
House to one of its implications.
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There is a great deal of hullabaloo
over this agreement both in the House
and outside, An attempt has been
made to creale an impression that
aided and abetted by Mr. Wilson,
Pakistan hag gomehow succeeded in
eithor wicking or pressurising India
inty an unfavourable agreement.
Does this charge bear the scrutiny
of the House? If this was really
the case and if the Kutch agreement
gave Pakistan a great one-sided ad-
vantage as some fIriends opposite
seem to think, then does it not strike
them as rather odd that Pakistan
chose this very moment to jeopardise
the whole agreement by its incur-
sions into Kashmir? If the territory

- attach importance to the
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or other interests involved in this
agreement were of such vital impor-
tance to Pakistan, would it not be
reasonable to expect that they would
have waited for another three months
before creating trouble in Kuashmir?
Fukistan's apparent indifference to
the settlement and implementation of
the Kutch agrecment can mean only
one of two things. Either they do not
erritory
which our friends suppose they do or
they are not confideat of winning their
case under the procedure laid down
under the Kutech agreement. No
other interpretation ig possible, In
either case, it is obviously wrong te
project the agreement as a great dip-
lomatie victory for Pukistan.

The foct of the matter 15 that Pa-
kistan's attack on Kutch was motivat-
ed not so much by territoriul ambition
as by political considerations and this
fact has got to be understood clearly.
Otherwise, there is a danger of get-
ting over-involved in the details of
the agreement and losing sight of its
substance. Ag Mr, Trivedi said, we
should not approach this problem trom
the point of view of a baniya, who is
out for a little gain here and there.
That should not be the attitude, It
we look ot the agreement, what wul-
timately has Pakistan achieved by the
agreement? It had to vacate the
entire area which it had occupied. It
had to give up its fruits of aggres-
sion and in withdrawing from this
area—this ig an important point—it
had to confess 1o and swallow the
charge of aggression, which it has so
strenuously denied all along. What
did it gain in return? The dubious
satisfaction of bringing to iife a dis-
pute that had remained dormant for
17 years. Shorn of technicalities, this
is really what the agreement amounts
to, I ask our friends, was Pokistan's
gain commensurate with the price it
paid for it? 1 do not think anyone
will say so.

Another question arises; If this
were 30, why did Pakistan sign the
agreement? We get a clue to this
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[Shri K. C. Pant]

puzzle from the pronouncements of
some of Pakistan's leaders. Accord-
ing to Mr. Amjad Ali, Permanent Re-
presentative of Pokistan at the UN,

“ ...a just and enguitable set-
tlement of the Kashmir dispute
lies wut the root of the present
trouble—(i.e. the Kutch trou-
ble)— and tension in relations
between my country and India.".

Equally significant is
Bhutto said in London:

what Mr.

“The Renn of Kutch is blown
out of proportion. It is not
a dispute per je. Ii forms a
part of a much bigger issue. The
heart of the Indo-Pak dispute lies
in the Srinagar Valley."

Thus, it is obvious that Pakistan is
mainly interested in linking Kutch
and Kashmir,

As against this, India's attitude has
always been that each dispute stands
.«on its own and it should be treated as
a separate matter, Whether it is the
Canal Waters Agreement or  the
“Sheikh-Swaran Singh  Agreement,
India has always maintained that the
solution of the other Indo-Pak
problems should not be linked with
that of Kashmir. 1 wonder if my
fricnds opposite, who strongly and
vigorously suggest that the Kutch
agreement should be given up, should
be disowned because of Pakistan's
aggression in Kashmir, have consider-
ed these implications. If we insist on
linking Kutch with Kashmir, we will
be only falling into a trap. I would
not like to say anything more, but 1
would like them to consider this
aspect of the question.

1 should now like to say & few
words about the fighting in Kutch.
Mr. Trivedi, 1 am sorry, found it
necessary to ll}’_
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What are the facts? One can state
those facts a little more clearly today.
I have attempted to plece together
the story. The House will recall that
Pakistan went out of its way to create
an image of an Indian soldier who
rung away from battlee What are
the facts? One whole brigade of
Pakistan's army—the 5lst Infantry
Brigade—attacked Sardar Post, which
was defended by a single police com-
pany, An amazing thing happened
then. This single company beat back
the entire brigade, They knew that
they were outnumbered. 5till they
beat back the entire brigade and only
the next day in broad day light they
withdrew from this post. It was only
then that Pakistan occupled this post
If proof were needed for this, jt is
supplied by the fact that Pakistan has
founq it necessary to sack the Briga-
dier who was in charge of that parti-
cular engagement. What more proof
do you want?

Then there was the question of
Point 84 and Biarbet, Here again, one
whole Pakistani brigade, supported by
the latest Pation tanks attacked these
posts. Our troops were there, but
they were not meant for fighting.
They were there as look-outs, These
infantry men, armeqd with normal in-
fantry weapons, knocked down three
Pakistani tanks and brought the whole
brigade to a standstill, Then they
withdrew and Pakistan occupied those
posts. Is this anything to be ashamed
of? If you go into the facts we have
every reason to be proud of the
valour of our gallant soldiers in this
area

The main criticism against the
agreement from the speeches which I
heard yesterday and today is that the
agreement subjects India's sovereignly
to international arbitration. As far as
that question goes, let us take firstly
the UN, which is the world organisa-
tion, Though the UN is based on
respect for the sovereignty of the
State, even the UN Charter does not
exclude national sovereignty from the
scope of international arbitration be-
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cause obviously in the case of each
dispute, the alternative would be war.
Neither does our Constitution bar
such agreements or transfers of terri-
tory. Article 51 (d) of the Constitu-
tion lays down that “the State shall
endeavour to encourage settiementof
international disputes by arbitration.”
‘Whether Kutch is ® territorial dispute
or a border dispute, it is obviously an
international dispute, So, its settle-
ment by a tribunal or arbitration can-
not be said to be repugnant to the
Constitution.  Historically speaking,
both the Radecliffe Tribunal and the
Bagge Tribunal were based on the
principle of arbitration, So far as the
persent Kutch agreement goes it was
directly based on the procedure laid
down in the joint communigue follow.
ing the 1959 talks at ministerial level.
8o, the provision of a tribunal is ful-
Iy in consomance with customary in-
ternationa) practice as well as our
own and I do not think it is anything
new or anything that ean be objected
to,

Again, it is feared that this agree-
ment may become p precedent for
other disputes, particularly the Kash-
mir issue, being referred to similar
tribunals, There is certainly no obli-
gation or commitment on the part of
India to accept such a position. Apart
from this, India hay always maintain-
&d that each dispute is separate. Kash-
mir is neither a boundary gispute nor
fs it = territorial dispute. There is
no similarity between the two dis-
putes. Apart from the fact that the
fate of 4 million Kashmiris can never
be made the subject of arbitration or
adjudication, Pakistan ‘has not even
advanced a legal claim to the territory
of Jammu and Kashmir. Their clatm
is something different. So, I do not
under~tang how the question of ar-
bitration can arise in the case of
Kashmir,

I do not want to take too much
time of the House in referring to
Press comments. But I think the
Press comments on the Kutch agrec-
ment are very significant I was
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amazed to find that all shades of
opinion in the country—not all, per-
haps, but a very large section of it
as reflected by our Press, and I hope
the Hou"e will agree that our Press is
neither accustomed to tow the Gov-
ernment line nor can it be accused of
being unpatriotic—responded to the-
agreement. In the Hindu of July 5.
Shri Rangaswami writes:

“For a variety of sound reasons,
it was wisdom to conclude the
cesse-fire agreement with Pakistan.'™

The Tribune of lst July says:

“The agreement is to be wel-
comed. .....Failure to agree on a
carefully worked owt formuls
would have created a host of intrac-
table problems for both (countries),
In any case the price of war would
have been far greater thap the price
of peace and the ultimate benefi-
ciary would have been neither
India nor Pakistan but China."

This is something we ought, all, to
remember, Then, in the Patriot it is
said:

“It will be extremely unrealisiic
to see surrender or uncritical con-
cession in the cease-fire agreement
that was signed on Wednesday. On

the main issue...... the agreement
upholds the Indian position unreser-
vedly......In 1880 we admitted

that this boundary has to be nego-
tiated insofar as it had not heen
demarcated on the ground. To agree
to negotiate it now is no conces-
sion."

The Indian Express said:

“The cease-fire in Kuich will be
we!comed for many sound reasons. .
....Mr, Shastri has accepled the
procedure  after honouring  his
pledge to Parliament that he was
prepared to settle the matter peace-
fully provided the status quo ante
was restored. .. ... In the firm, far-
sighted and courageous stand he
has now taken he is entitled to the
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unwavering support of hig country-
men."”

The National Herald said:

“The overwhelming majority of
the people would support the
agreement on Kutch™

This is not all. The Times of India,
The Statesman_ The Hindustan Times,
The Indian Nation, all of the—I have
quotations here, but I do nut want to
go into all of them because that will
take a lot of {ime—have spoken on
the samc lina;, Not only our papers,
but papers abroad have also hailed
thig wgreement, I will not tire the
House with more quotations except &
couple of wvery brief ones.

The Time of Ceylon dated 5th July:
wrote:

“There has been no betler news
from the hemisphere for months and
years.”

The Utusan Zaman of Malaysia
dated 4th July said:

‘Malaysia is happy about the
agreement.”

In The Tehran Journal dated 8th
July they said:

“The statesmanship displayed a
few days ago by the leading politi-
cal figures of India and Pakistan is
heartening in these times."”

The Sydney Morning Herald of 14th
July said:

“Both Mr, Shastri and President
Ayub deserve great credit for these
agreements. .. ..... But it is Mr.
Shastri who has really displayed
the greatest courage and  who
emergrs with his statute much en-
hanced.”

These are foreign papers and some of
them are not very friendly to us
Still you find these things in these
papers. This is enough to give a good
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idea of the widespread favourable re-
ception of the agreement both within
the couniry and outside,

So far as we are concerned, at this
moment the gquestion before the House

is a simple one: whether to agree,
whether to accept this particular
agreement or to reject it. I have

given various rea‘ons lo support the
p'ca that the Kutch Agreement should
be accepted, not because it is perfect,
not because it is exactly what we
want—by its very nature it is in part
a compromise and iy has got to be
so—but because in the balance #W
offers us a reasonable solution to a
problem which wou'g otherwise have
to be resolved by force. Let us not
forget that in case we had preferred
to use force to push out Pakistan from
the positions it had occupied, it would
not only have cost us a good deal in
terms of men, money and material bud
at the end of it all the dispute would
still have bcen on our hands and, as
like as not, the procedure for its solu-
tion would not have been very dif-
ferent from that laid down in the
Kutch agreement. What have we
lost? We have gained a good deal
and lost nothing. Besides, as my hon.
friend, Shri Chaudhuri said yesterday,
the dictates of international decency
press upon us to honour our interna-
tional commitments, 1 do not deny
that there is room for expediency in
international affairs provided we
stick to our principles on matters of
importance.

Now, I turn to Kashmir, where the
situation is frau it with danger, Pak-
istan'= irtentions are clear, It s &
great pity that Pakistan is spoiling for
a fight. All along Pakistan has pro-
voked this couniry and India has all
along dealt with these provocations
with great patience and restraint, But
there is a limit to everything ang the
continued aggression on Kashmir is
fast  becoming intolerable If this
continues, if Pakistan does not refraim
from its dangerous activities, its dan-
gerous experiments, then it must bear
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the full responsibility for the conse-
quences that will follow as night

tollows day.

In contemplating this grim possi-
bility—I admit that it is a grim one—
three matlers deserve careful consi-
deration_ First is the matter of in=
selligence and security. Both in Kuteh
and in Jammu and Kashmir Pakistan
proposed talks and while we were
preparing for these talks, talks at the
border level, they attacked, they mov-
ed their troops and caught us by sur-
prise, Now, it is not a question of
blaming anybody. The situation is
far too serious for that. But the need
to improve both civil and military in-
telligence and bring about better co-
ordination between the twg is urgent.
They cannot afford to run on parallel
courses,

The second point is that we must
devise ways and means to deal with
the guerillas. Our army is built on
conventional lines. It should not be
made to jump around the periphery
or to be deployed disproportionately.
It is a sledge hammer and it should
not be used to kill a fly. Guerilla
warfare will have to be dealt with in
a different way and it will require
careful handling both at the political
as well as at the military level, I hope
this aspect of the matter will receive
careful consideration.

Thirdly, we should be ready to take
a military initiative at short notice, In
our scrupulousness we have always
refused to strike excent in self-defence
angd that too within our own territory.
Kargil was an exception. But Kargil
also was in self-defence in the sense
that our road was affected, our vital
communications were affected and it
is by np means an offensive. But the
time has come to be prepared to re-
taliate against aggression angd retaliate
at a time of our choosing ang at &
place of our choosing by the method
we want to chouse,

Now, Sir, in the end, may 1 say,

there is a great deal of resentment
against Pakistan throughout the coun-

-mount necd of the hour.
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try today in all sections of the people,
We all share that resentment, But
the point iy, what should we do with
this resentment? It is a kind of la-
tent energy. We have to harness this
latent energy for strengihening the
fibre of the country. If this energy
is wasted, what use is it to the coun-
try? Those who promote civil strife
fritter away this valuable energy in
anti-social and anti-national activities,
Those who foment communa] trosble,
again, fritter away this cnergy, They
are playing with an explosive factor,
they are playing with fire. In either
case they are playing into the hands
of Pakistan, wittingly or otherwise,
because nothing suits Pakistan better
today than to have civil sirifes and
communal disturbances in this coun-
try. No words are strong enough to
condemn thig activity in the face of
the grave external danger to the
country. When the survival of the
nation is at stake, all petty differenccs
must be put aside. That is the para-
It is in this
context that I am very sorry that ell
Members of the Opposition completely
disregarded the seriousness of the situ.
ation, the seriousness of the external
danger and voted vesterdsy en bloc
for the No-confidence Motion,

off TRiww araw  (arAer)
IqTemq oY, A F5F F A & TEEA
97 aEi w91 I T, A 77  fardifaat
T AATH & W7 A TE ATETT HT HATA &
qg qT 391 w7 FATT ¥ 9\ arv w6
A @, W & wgn v et v
TG OF AW A1 T § AT 7 5% Py
s

WA | ¥4 2, FETT OF wrAfTA
b, T R, o I A & wear oA
qATA 48 FOT AW E | T 17 AAT
afafafett &t 793 g9 T7mr ¢ f
TAT QIO /Y FqrAfET A -
oy e T g T wifrd o ofr-
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WET o U AW & 48 AT ATIORT
W |G §, AN qOHTT A WA A
¥ v o Agt b e % i fem g
T feafet s s araR €

oRET, 1962 ¥ W FT wreAY
g o w71 fif ag TR e
W Wit gw Ius fag dume ot ¥
wofg gn *Y sud " arh o @i
T F T A T weow v forar
o 7 ¥ fard gk 1 e A B e
oY wgraT | e qd W gET g
AT A ar-arT S & fF 9 oA
qrfee ©1 AN dearm @ @ o
T ¥ TA A wlww a9 SH e
TR FA F faw gw A §ogw
i e wie @ fe g e
W St S aTHAT 1 qFTEE T E
Ffaw 3@ ¥ Ay wge asa & R 1962
Farz &1, 65 ¥, @ B Awrd &
WTE, AT wAt WY 76 Hat ¥ Giqgorat
& a5 g aifed afrormy AT feamar
W T T WEED ae g
AT AT T W FG F gATH W W
¥ 9% 9TRHV §TAT ¢ A1 agl g
HTT G gEat @ Wi wmae feafa Wi
ot wawT i 1 S A g e
w1 §f a1 F|E gvo gard S g
i ot gETa e W wer #fea
o A gz § &1 Tk a9 afieem § grh
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'S 59 % T § W EARE 9Ty
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CATE | g9 weay w1 foram ) ywam
AT TW & wr, water Wi awwEE
w grdt gfar & frngh § wwwr w
w1 T FAT & | W T A A
oET % w4 & W g wwr g1 o fe
WIT g LAY SRS § 7 W gw ey
i et §Y g K R g arfesrT &
L R A Gl
T W AN A g A o JEey 0%
Eiil

vy, & wg g g e wa
HAT ST F T WY 50 F qHA w1 G
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qx w1 § wife wifs ¢ 721 7 w7 ¥
% T wree ARwAT w2 forar Afer
I F A TR e qar g1 k4
WO #Y qeEar A7 g &1 A Ay o
& wgm wgan § R sy wEw
AT 97 WTET daT R W T
w1 wOEEl 9 WUET 931 & A
gawIag  wwm A wfge fF aifeer
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@ % @9 w9z a1 wE an W
@ A @ fer gat e
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t fs oz wadardr 38 Ferw AT
oy ama ameh ) gafag gy www
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nfg ¥ %3 Ww 1 & OE
qiffears WX fageara ST w8
faas *T mr wA w1 wlEw
fum 1 & agm fs wa gg@AFar
A warg ¥ Arag I Aw wLfw
wH ¥ A A dF oy o
% @iy fAgg Wagm feag AN
T gar ¢ 3a% ait fedem W
o ARTH FOAT F FIE FTEH
geq & amA e saffs ga i
§ oot aw awr QR
W TR FFC qrAIN A WA}
g ANIFITIAEA THH AT
wfeq 1

wrearArag Wrwgm Ef @g
o drareq T AE B AfRT ww
worek qarfes g ¥ oA e ®
I 7t 3,500 atdE wiw
fadlt % & e o fgar § | -
fer A FT A w7 & AT 9§ ®
A wEA g |

“Article—3
(1) In view of the fact that:

(a) India claims that there is no
territorial dispute as there is a
well-established boundary running
roughly along the northern edge
of the Rann of Kuich as shown
in the pre-Partition maps which
needs to be demarcated on the
ground;

(b) Pakistan claimg that the
border beiween India and Pakis-
tan in the Ranp of Kutch runs
roughly along the 24th parallel as
is clear from several pre-Partition
and post-Partition documents and,
therefore, the dispute involves
some 3500 sq. miles of territory;"
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T 3,500 A A F gaw W
g4 7t AT ¥ uwfaRar 99 &
g ¥fzar 1w &) wreAT A F
qafas GadT gWLRFH A @
W §9 3,500 AT XA 1,000
i qt3 94 34T wHr Wik
ar 2,000 FAw qfs gaT ==
g a1 w0 fgge™ w1 Ew
® oAU ¥ IW F gAA AAT
# ug wiasry g fs agagday
wt aft i #qife vq dI¥ ¥, I
Ut # Hafaw gwd ®z faar 3
f& ot WY % w3z w1 fata g
AT ORI w1 39 Fadig Y wrAAm
g, feft a0f # 3q ¥ g
afl & &%, 34 & wrE daow
adY g owwar &7 A7 gwk Wrw
Futa fya 2 fam’ & gw .
fex wig & # famwr fe gt Y
Afwm Havia & w1 ogw W
fedt Fr1wrag afawr ¢ foew
3q 738 #' feqr faawr damma &
g & T ! g I qgAT A
w1 AT G & AMRAT XEH 4 AT
[T wUT 9EA AT f Ao
g wiw gATE qE WS qrvEr &
graeg § afed sawigiasar ¢ fs
I4 ¥ gu. oy oy g, @R
fedt FaEwad arars wREATt
FTC EAAT & F AT £S IAA
i1 T | &g Hag 39 qgE Aq
o 39 % g war o fraera
FUwfag TIms wam W ag
X Wl ®AAT I gAML EH
Ha 1% 49w ®g% § g @
W g% zqadw frdg = mrad
g gAr wdm o A fader
99 favig w1 A9 FT T EIFITA
o Qar veT T frar § fw d

fegam € ggd @ sadr A
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@AY, ag g ZEAr  wgar
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ST fw A aer 97 gl
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INAZ ¥ 1 A wSP 4T IHA
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X ggn fear 91 w% gEem
FHF AT A g A AT A
a1 £8 IAA A@ B KT WA
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fer %3 fF 38%1 wur a%ag qr N
g B0 F0T AZE MY | WA A
ar a3 gy gfw FEer ayw
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Wit T 1 Wi, WA s awe
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s ag W s wree € fpgrae
07w kAt e fegm &
aFaT  ® "7 AT K 99 OF,
uw €9 Hfy o A aes
T Aarr Fmr wfgn 0 gw gweT
Lac RS B ferew
wwafe wdiqz 7 & oA, Wl
gmr #HwE € A N AW,
A% WA W Srey Wi g |, WX
WTH-§RIW ¥ gE TR W90
i, Agy T g oW
¥ oaft ww #&T 1 W TE
HTHIT A ET AT T ITEAT AT
t ok §a1r eremar |y e
%z ¥ AR fF gw wolt @A
A WA, Wi g v et af
e &1 # osrwAr sl oA wIAr
%, ATgw W & gZEH T
g% EWiT MO w e HmL
w1 A awraww #

14 hrs.

uT 2W & MiEA A g Wk,
I §T qHAAT ¥ & g qw & W
#are §, #feT g8 aTaT & may i
wwen ft §, ©f ooz At & ot
saF woft ot & fateft Amre o o
iz € 4 | & wf) qwwen e oW
3% wT A7 WAAW 97 | ¥ GEAT
A DA § @A gt A ? oAy war
A € Rawm g T W A &
Al fareT @ w7 gw Lo w) g=ar ag
ardl ¢ fF =T § gwRwEe
o7 EW W1 AWET ¥ ATE H ATH AH
aay w1 77 v faur oy

qferma & maw § gm? AT
1Y 7R f—ar A1 g W7 1 AETH,
Wt O e afl g oowm oA ogw
oiferam & mu o% AW aATd,
A1 W w1 7 s g, fom &
frogmam T aem o wmim &
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FIFTT A Afer Wz few 2@, gurrarz
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A FAF A F AT AT G
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Al A At wTx §, 39 Fw F A
&1 qrdr wi-qfa ® oar & fag, go
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fererray o &, #t % wredY oft & e
w&1 fr fradr wareg el & awaroae
1 A FHFT I AT @7 &, I AN
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s gwa w7 weam (%IMW)
w1 qg I 7
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Wit w1 g w=, it gy S
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& qrgm % a7 HTFIC 57 AT w1
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o e 2o w1 werd # A, 2w oA
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FOHTL T ¥ TG FLAT ATEAN
% 1| W IF A a7 FH HE FAT, AV
To TH WART Afgm A frvew
AT W 2owE sfdw w1 Wi
T FAA F werd A9 § a2 7 ey
TAT AT | WAL I FT KE FAA AR
qr F= fFar @ET, a1 & auw awr,
MM afmEmifFm Ry
7%, oY wrgan & v ofrear ) qon
T 7 2 T, GF wrEdT £ 9O |
A & 5wt 7% fear man §, g e
guim fram ¢ )

& g faet a0m & art 7 o
%% g | TN HEE A F9S-T0 que
w1 god fFgr | W= owe e f
g4 § | WTgE 39 w1 4 0T @ R
W qIfFET & &9 aEAtar g s,
ar gw o & arg froe & ) Afew
ITFT quAAT =rfgn fe afeam ai
A SHT § AT § W WA
ff &1 a%9, gl g7 A & W
fagzr oFT o

Shri A, C. Guha (Barasat): Mr,
Deputy Speaker, Sir, this Agreement
on Kutch, | can admit, is not an ideal
solution of the problem. I can also
admit that this does not satisfy all the
expectations of the country. But, Sir,
an international agreement can be
considered only in the background of
the international situation, as also the
national situation; it cannot be consi-
dered and it should not be considered
as an abstract document bereft of all
environmental incidents and circums-
tances.

Sir, It has been stated that the
sovereignty of the nation has been
surrendered by this Agreement. IL has
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also been stated that the sovereignty
«f the House has been denied. There
¥ nobody who can deny the sovereign=
#y of the House. Even the Govern-
ment, which js the creation of the
House, cannot deprive this House of
the  sovereign rights. Sovereign
rights of this Parliament find expres-
mion in the motion moved by my
friends on that side—a motion of no-
confidence against Government, which
is an indication of the sovereign autho-
rity of this House. If the Government
has done anything wrong, anything
which is detrimental to the national
interest or is derogatory to the honour
of the nation it is open for the House
%o remove that Govermment and that
right is inherent just in this House
and so that motion has been moved.
Ho it cannot be said that the sovereign
rights of this Parliament have been
denied by this Agrecment.

‘The question of sovereignty of the
nation has been raised. We should
realise that no nation today fis
wsovereign in the sense that a nation
was sovereign in the 10th Century.
In the 18th century, the Government
in India thought that Burma should
be captured; they created some pleas
and conquered it; then they went to
Afghanistan, Nepal and Tibet, but to
day it is not possible. Every coun=
try has got a limitation on certain
rights. When there was the League
of Nations and, today, when there
i3 the United Nations, we have
agreed to surrender a portion of the
sovereign rights; each nation has
agreed to that So, we have to con-
duet our affairg in the comity of the
nations sccording to the civilised codes
of the present world. If China does
not behave according to the civillsed
eode of conduct, then China would be
considered as something unworthy of
being a civilised nation. If Pakistan
has behaveq in a wrong way, has not
honoured the civilised code of conduct,
then Pakistan will be condemned in
the court of history. So, we have to
conduct our affairs under the present
international set-up. We should also
realise that today not even in com-
mercial matters is each natlon
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supreme. There is the GATT Agree-
ment, under which we have to sur-
render some of our commercial rights
to some international organisation or
international convention. Then in
Europe there is the European Com-
mon Market or the Free Trade area
where each mnation has surrendered
some of its commercial and flscal
powers to a common organisation. In
India also, a few years ago the Indus
River Water Dispute was referred to
the World Bank. If it had happencd
in the 19th Century, we could have
diverted the water somewhere through
the channel which rung through the
Indian territory. But this cannot be
done today; we have to go to the
International Bank and agree to abide
by its decision. That is the civilised
code of conduct. We should also
realise that the behaviour of a nation
depends to a large extent on the poli-
tical connections that the nation can
command in the international world.
We should realise that in our confliet
with Pakistan, we have practically no
friend to help us Pakistan {3 the
creation of the Anglo-American
Powers, and according to the wrong
assessment of the international stra-
tegy they have created Pakistan, sim-
ply perhaps with the motive that
India may not become too strong. Seo,
the raison d'etre of Pakistan {s to
create trouble for India, and the crea-
tors of Pakistan to a very great extent
somehow condone all these misdeeds
of Pakistan. I am sure even the
USSR will not come forward . . .
oft e W wwarg ;. TUTERE

YT, a% ag Ages w1 fawg § forg ox

wwfam oft § | @feT erew T to www

maryfr aft &

Mr. Deputy-Speaker: The hon
Member may kindly resume his seat
There is no quorum. ‘The bell {s be=
ing rung—

Now, there is quorum. Shrl A, C.
Guha may now resume his speech,

Shri A, C, Guha: 1 am sure that
even the USSR wil]l not come forward
openly help us in this matter of
our struggle with Pakistan
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I was referring to our position in
the international world vis-ga-vis
Pakistan, In this struggle against
Pakistan, as I was gaying, we have no
friends in the world. Some nations
may show us some lip-sympathy, but
we would not get any material or
substantial help from any nation,
including the USSR. No nation will
even say that Pakistan js an aggies-

sor. We should rcalise that posi-
tion, and in the context of
that pousition we should frane our

own policy. So, we in India cannot
afforg to defy world opinion, however
much we may like to. We should
also realise that our military strength
has its limitation. | know that there
has been much improvement since
October, 1062, and that has becn
demonstrated in scveral sphereg such
as twice in Kargil and also w Kuich
and elsewhere, but still it has eertain
limitations. From the military poind
of view, we cannot clalm that we are
a powerful or strong nation. We are
building up our military forces. It
will require gome years yet for India
to be calleg a militarily powerful
nation,

My hon. friend Shri Indrajit Gupta
yesterday made a bitter criticism about
this pact. At the very outset, I should
say that he has made a confusion bet-
ween arbitrati and trit 1, and it
{ooks as if he has equated the two or
identiied the ons with thg other.
Here, the worq used has always been
tribunal' ang not arbitration. As I
have said already, on previous occa-
slons also, International disputes have
been referred to some tribunal, and In
the 1959 agreement with Pakistan
nlso, there has been mention about
referring disputes to a tribunal, but
somehow that has not come about be-
cause of the intransigent attitude of
Pakistan,

Only about two days ago, on the
15th August, 1965, my hon, friend Shri
Tndrojit Gupta had contributed an
Mrticle to The Statesman in which he
Mad advocated the settlement of even
acute territorial disputes by peaceful
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means’ which he thinks ‘is not onl_v:
indispensable but feasible, although it
requires restraint, patience and time.!,
For the Sino-Indian dispute, he has
suggested:

“to consider concrete methods
of settling the jssus which can be
voluntarily applied with the aim
of establishing friendly and equal
relations.”,

He has further suggested:

“Many such methods are known
in history—exchange of territories
on a basis of mutual benefit, ces-
sion of some area to restore jus-
tice, lease of territory on equit-
able terms, joint exploitation of
disputed arcas, demilitarisation,
neutralisation, freezing of claims
and so on.".

Incidentally he has also suggested that
the Aksai Chin Road may be given to
China either on lease or on some
agreement so that China may use that
road. When all these things are
admissible in our dispute with China,
I cannot understand why these should
not be advisable in our dispute with
Pakistan. My hon. friend has urged
in that article that:

“Thig is a plea for Indian initia-
tive”,

And this is what he has suggested in
regard to the Sino-Indian dispute.
But here when the Government of
India have taken the initistive, my
hon. friend has come out against this
agreement, basically ignoring the
argument which he had put forward
only two days ago in regard to the
dispute between India and China,
Some of my hon. friends in the
Opposition, particularly, from the PSP
have moved an amendment seeking to
discard this agreement on the ground
that it is contrary to the spirit and
letter of the resolution passed on the
18th April, 1965, 1 do not see how
this agreement can be contrary to the
spirit or letter of the resolution pas-
sed by this House. The resclution
simply stated that we shall have no-
ihing lo Jo with Pakistan urlesy we
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drove them out of our territory.
There, the words were ‘drive out’,
but here, the «case is of a
wvoluntary vacation'. That is the only
difference.

I do not think that any party or any
fndividual in the House will advocate
that India should recklessly go on
with war preparations against Pakis-
tan. We have been hearing of the
horrors of the war in Viet Nam. That
i8 a very limited war. But if there
were to be any war between India
ang Pakistan, it will not be a limited
‘war, but it will be on two fronts, and
that will mean hardship to millions of
people besides destruction of proper-
ties running to hundreds of crores of
rupees, So, we ghould think hundred
times before we can think of anything
on the lines of preparing for a war
against Pakistan. We have always
‘been exercising restraint and that is
according to the civilised code, accord-
ing to our own convention and accord-
‘ing to the ideology of our country.
This House had advocated not once
but repeatedly and has expressed its
desire and its wish for the peaceful
settlement of all boundary (isputes.
This is one of those examples which
India has set for the peaceful settle-
ment of boundary disputes.

When there is a boundary dispute,
there is always the risk of either party
losing some of its points, My hon.
friend who had preceded me had said
-that out of these 3500 square miles, if
India were to lose 1000 square miles
or even 20 square miles, then that
would be a loss to India. Similarly
Pakistan may also argue that if out of
their claim for 3500 square miles they
do not get the whole of it or

Shri U M. Trivedi: It is a bogus
elaim. So, let not my hon. friend put
forward that proposition.

Bhri A, C. Guha: That is truc. We
say that it is a bogus clalm,

Shri U. M. Trivedi: We ocught to
have driven them oul.

Shri A. C. Guba: When im u law
eourt, the two parties . . .
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Shri U. M. Trivedi: Why should ~e
g0 to the law court itself?

Shri A. C. Guha: Each party may
think that its claim is justified, and
that the claim of the other party is not
justified ’

Shri U. M. Trivedl: There iz no
justification for going to court. We
are sure of our own claim,

Shri A. C. Guba: Similarly, Pakis-
tan may also be sure of her claim...

Shri U. M. Trivedl: She can have
no claim,

Shrl A. C. Guha: Moreover, this is
not the first time that a dispute has
been  referred te & tribunal
Under the previous agreement of 19569
also, there was a reference 1o a tri-
bunal of a border dispute. But it did
not come about because of some
intransigent attitude on the part of
Pakistan.

Having said this, I should like to
say a few words to Government about
their attitude towards Pakistan. We
have all along been indulgent....

N M. 8. Aney (Nagpur): Over-
indulgent.
SBhri A. C, Guha: ....to Pakistan.

I think, to some extent, il was reason-
able, and expected also. Pakistan.
after all, was )just a part of our
country and our nation only 18 or 17
years ago. It requires some Lime to
adjust our mind to think that the citi-
zens of Pakistan are hostile and alien
people. There are even now many
families on this side and on that side
who are relatives,

Dr. M. 8. Aney: Then why did they
separate?

Shri A. C, Guha: All right He
need not interrupt me.

1 should say that Government should
now think how long they will go on
with this indulgeni attitude. All our
record of relationship with Pakistan
has been a record of broken pledges
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and disrespected agreements; they
have not redeemed or respected any
agreement, Even before the Nehru-
Liaquat Pact, there was the Nehru-
Noon Pact regarding the Indus waters.
Later on, they said that the agree-
ment was signed under duress. They
came the Nehru-Liaquat Pact and
other subsequent pacts. They have
not observed any pact either in spirit
or in letter, They have been creating
problems and border disputes year
after year.

The Kutch dispute was created only
in 1958. Then they started many
border disputes in West  Benyal
and Assam side. I think the real
remedy here is to be not always on the
defensive but to act just as our Indian
forces have in taking possession of
two posts in Kargil which we had to
hand over on the persuasion and
assurances of the UNO. 'We should
adopt this attitude. Wherever there
is a border dispute, we should run
into their territory and attack their
operation bases and posts.

Moreover, we have justifiable
grounds to make our own border
claimg also. Under one interpretation

of the Radclife Award, obout
12  police stations in ‘he dis-
trict of Sylhet (which +as

originally in Assam) should have
come to India. Why should we not
raise that border dispute and imitate
some of the methods adopted by Pak-
{stan as regards Kutch, Kashmir or
even Assam and West Bengal? Then
the Chittagong Hill Tracts area was
not within the competence of the Rad-
clife Commission for giving any
award, Therc was only 3 per cent
Muslim population there, the rest 97
per cent of the population being
Hindu. Yet the Chittagong Hill Tract
was handed over to Pakistan. This
is & suitable case for a border dispute.
This will give ys immens, communn-
cation facilities, if we can ralse this
cle’'m there and assert it. It was not
ar riministered area; it was some-
thire like a native state, something
like the Kathiawar States, small
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States, So it was not within the
competence of the Radcliffe Commis-
sion to give any award over this
territory.

As 1 said, now our attitude should
not always be on the defensive, We
should also take an aggressive attitude
to Pakistan in pursuance of some of
the disputes,

Lastly, I would like the External
Affairs Minister to look into the work-
ing of hig own Ministry. ] think the
whole House will agree that the Mini-
stry requires g rude shake-up. This
date, 1 January 1965, was fixed on
wrong information. The External
Affairs Ministry officials misled the
Minister and the Prime Minister to
accept that date. When the Berubari
agreement was signed, it was alleged
that the Chief Secretary of West
Bengal was kept waiting outside the
closed room in which the officials of
the Ministry were discussing the mat=
ter with thelr counterparts in Pakis-
tan

Mr, Deputy-Speaker: We are now
discussing the Kutch agreement.

Bhrl A. C. Guha: Similarly In re-
gard to the Kutch affair, it ls ulleged
that the Gujarat Government has
not been properly consulted This
state of affairs should not be ullowed
to continue.

With these words, I support the
agreement.
Mr. Depuiy-Speaker: Shrl Dinen

Bhattacharya. Hon. Members will take
only ten minutes each.

Shri Dinen Bhattacharya (Seram-
pore): In spite of the grave situation
in Kashmir at the present moment,
our Party does not consider the Kutch
agreement inimical to the national
interest. We lend our support to the
decision of the Goverrsment leaders to
settle the dispute across the table
rather than through military action,

At the same time, I must say that
it is most unfortunate that a Jange=-
rous precedent has been set by the
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leaders of our Government by not
coming to an agreement on their own
initiative or with the good offices of
some respected Afro-Asian leaders
who are really interested in building
up friendship between Asian and
African countries. The method that
has been adopted is a most dangerous
one, namely, to bring about a settle-
ment under the umbrella of the com=
monwealth which s now there in
the form of a neo-colonialism to carry
on the exploitation of Asia and Africa
by the Britishers. Our leaders have
not yet taken a lesson from the hap-
penings in Kashmir. Even the pre-
sent situation gives a true picture of
how the nefurious game is played be-
hind the back by these imperialist
powers, The infiltrators whg are there
at present carrying on sabotage acti-
vities in Kashmir are there at the
instance of the Pakistan ruling class
which is always provoked by these
imprelialist powers. There is every
justification to apprehend that Kutch
will become another plague spot
where the imperialists conspiracy can
thrive at the cost of our people,

The most objectionable and dange-
rous feature of the agreement is the
provision for setting up a tribunal
Here reliance has been placed on the
imperialists, In case of disagreement
as to the selectlon of a chairman, the
UN Secretary General will appoint his
nominee, We are now having the
bitter experience of the functioning
of the UN observers in Kashmir.
Even the Minister of Information and
Broadcasting, Shrimati Indira Gandhi,
had to express her great concern at
the behamviour, so conspicuous, of the
U obscrvers.

1¢ st all & tribuna]l becomes unavold-
able, we must see that it is composed
of three non-aligned nations' represen-
tatives. We must not rely on any
imperialist power for the settlement of
eny dispute. There has been s>me
misunderstanding in some scctions
in the country to the effect that
India has surrendered and lost some-
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thing by this agreement. It has been
created by the failure of Govern-
ment to create confidence in tic peo-
ple by giving to them honcst and
straightforward information about
the dispute, It has been mentioned
by some speakers that the real hap-
penings and the true picture were
not placed before the people al the
time the situation was geting worse,
Lack of vigilance on the part of Gov-
ernment also created doubts in the
people about this agreement, In spite
of all the weakness in the agree-
ment, we would urge on our Govern-
ment leaders to make an all-uut and
sincere effort to crcate an atmos-
Phere for a peaccful settlement of
the dispute,

If despite all attempts any threat
comes from any quarter, we Dpiedge
our full suppert for the defence of
our sovereignty, independence and
territorial integrity,

Now, in this connection I will men-
tion one thing. A start has been made
for a peaceful settlement with Pakis-
tan which Is more so our neighbour.
Our party wants that the same pro-
cedure should be followed tor gett-
ling our problems with China. The
urgency of this was empraticelly
stressed by no less a person than our
most respected President very recent-
ly in the course of a specch in
Mettur. I will quote what our Presi-
dent said in the course of his sycech.
He said:

“It is essential for us to come
to terms with our nelghbours,
China and Pakistan, terms with
honour and dignity. We are now
spending a great deal of moncy
on military expenditure, nearly
Ra. 900 crores. This is at a time
when the eternal needs of our
country demand so much atten-
tion. If we are able to seitle with
our neighbours, it will be pussi-
ble for us to divert these funds
for the purpose of Internal deve-
lopment.”
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Sir, it reflects the real asplratlons
ot the whole mass of the prople of
India, because a peaceful settleinent
with our neighbours will Lzip in a
great way in solving the crisis ihat
our country is now facing in respect
of our economy.

With these words, Sir, I support the
motion that has been moved here by
our hon. Prime Minister,

Bhrl Oza (Surendranagar): Mr. De-
‘puty-Speaker, today a Member from
the left has replied to a certain ex-
tent to g Member of the right commu-
nist party, and I think the latter will
reconcile himself to certaln observa-
tions made by his erstwhile friend
who js now sitting to his left,

We heard today Shri Trivedli If
friends like Shri Trivedi had their
way in this couniry, no settlement
could be had through peaceful nego-
tiations, Every dispute must be re-
solved, according te him, through a
show of sirength. We are fortunate
that they can only demonstrate before
Parliament House but have not got
‘enough strength anywhere in any part
of the country. It is good to have a
giant's strength . . .

oft gww W w8y : FEd Aot
wiwm foar fra

oft wiwr: T &1 1067 is not far
away.

It is good Lo have a giant's strengin
but unwise to use it like g giant. Let
him take a lesson from that

My hon. friend Shri Yudav, while
speaking on this motion, condemned
this agreement, but in the same
breath pleaded for @  confederation
between Pukistan and India. He wants
to go to war with Pakistan on  the
smallest issue and he has condemned
the present agreement, which accord-
ing to me and as has been pointed out
rightly by several friends on this side
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is absolutely consistent with sur ideal
of scif-respect, He wants us to go ‘o
war with Pakistan on this issue, hut
at the same time, like his leader, Is
always pleading for a confederation
with the people of Pakistan. How far
that is consistent, we can very well
judge.

It has been pointed out by several
friends from the opposition that (his
agreement is not consistent with our
self-respect. I wonder how it 1< not. 1
am also not in agreement wilh some
clauses of this agreement and vn some
occasion I have ventilated my wview-
point rather strongly on some of the
¢lauses. But we should always under-
stand that certain things flow from
our acceptance of referring this matter
to a tribunal, In 1959 we agieed with
Pakistan that if it is nol possible for
us to resolve these disputes through
peaceful negotiations across the tablz
we will ultimately refer this matter to
a tribunal. We ecannot go back on our
word. Having agreed to refer the mat-
ter to tribunal, certain things flow
from it, for example status quo ante.
When the parties go to a iribunal we
must agree to preserve the ccnditions
on both sideg as they were on a pat-
ticular date to be agreed upun between
the parties. Otherwise there js no point
in going to a tribunal. So when we
have agreed that we will withdraw our
armed forces from the border, that
does not mean that we are swallow.
ing a bitter pill, as wus pointed out by
my hon. friend Shri Indrajit Gupta, We
have got our army in Bhuj which is
not far away, it is within strizing
distance. In Chad Bet we had only our
armed police on the 1st of January. and
that we will be able to maintain, Then
our armegd police was patrolling right
up to Kanjarkot. That we are entitled
to do. Pakistan had to wvacatr Kan-
jarkot and it wil] not be possible for
them to come below the international
line, They will come only for the
limited purpose of patrolling the Ding
Surai area, that tract, about which it
seems they have given prima jacle
evidence to Mr. Harold Wilsun and
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some other friends. About this [ want
to say something. We are in posses-
gion of incontrovertible proof that
Pakistan was never patrolling Lhis
area on the 1st of January. As Shri
Guha has rightly pointed out that In
the case of East Pakistan and Wes!
Bengal the Government of Wes{ Hen-
gal wag not taken into confidence
with the result that we had to
undergo certain handicaps and we
were not able to negotiate as much
in the interest of the country as was
possible, in the same way if in this
case also the Government of Gujarat
had been taken into confldence and
if all the proofs that are available
with that Government were placed
before the proper authorities I am sure
that we would no{ have conceded this
right of patrolling the Ding-Sprai
area to Pakistan. But that is a gmall
malter, After all, it loses its rele-
vance, because soon the matter will
be going before the tribunal. Within
four months the matter has got to
go before the tribunal, and before the
tribunal, we have a very strong case,
and 1 have no doubt about the ulti-
mate findings of the tribunal,

Pakistan is laying a very big clalm
on this area. But history is very well
known. Thig area is known as the
Rann of Kutch. Kutch was a Part C
State. It has acceded to the Indian
TUnion, and along with it this part of
the land alsp has scceded to India.
This is a fact which cannot be con-
troverted, and I am sure the Tribu-
nal which will consist of international
jurists will come o the right conclu-
sion. But even Pakistan, while laying
its clalm on this area, has conceded
that this area is known as the Rann
of Kutch, In Article 3(i) (B) we say
—and these words are written at the
instance of Pakistan—*Pakistan claims
that the border between Indla and
Pakistan in the Rann of Kutch runs
roughly along the 24th Paralle] etc.”
That is, in the Rann of Kutch—not
in the Rann of Sind. This whole area
is known as the Rann of Kutch, right
up to the international boundary.
When Kutch has acceded to and has

Pukisian Border (M)

become an integral part of the Indian
Union, how can Pakistan have any
claim over this area? It is by itsell
self-contradiclory, and [ am sure the
international jurists will look into this
and ultimately the tribunal will give
its right verdict in favour of India.

As was rightly pointed out by cer=-
taln friends who spoke before me, the
spirit behind coming to an agreement
with Pakistan has been laid down In
the preamble. It reads:

"WHEREAS both the Govern-
ments of India and Pakistan have
agreed to a cease-fire and to res-
toration of the status quo as st 1
January 1885, in the area of the
Gujarat/West Pakistan border, in
the confidence that this will also
contribute to g reduction of the
present tension along the entire
Indo-Pakistan border;"

It is really a paradox, it {= a pity,
that exactly whéfi these words were
being written, or the documents were
being signed, Pakistan was preparing
itself to carry out the recent Ineur-
sions or invasions which it has made
along the cease-fire line.

To call this an infiltration is also
wreng. Friends in Kashmir are feel-
ing hurt when we say that this is
inflliration by some people across the
cease-fire line. They say this is &
maked invasion made by Pakistan on
Indian territory, and we must take it
as such. It is not necessary for peo-
ple to come in uniforms to imvade a
country, They may don any dress and
come and invade our country. Simply
because they are coming in eclvilian
dress, disguising themselves sometimes
even in female clothes, it does not
mean that It is only inflltration. Per-
sons trained by Chinese officers and
some of the army officers of Pakistan
are coming across the border, and
they came right up to Srinagar. They
wanted to capture the air fleld, to
take over the All India Radio station,
they have killed one guard, This Is
not a small thing. This is not an act
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of infiltration, but naked invasion. I
think it is high time that this House
and the country took up the maftter
very seriously.

When we say that we want to
honour this agreement, it does not
mean that it will be done in all even-
tualities, that we will swallow what-
ever humiliation is hurled at us. As
was correclly pointed out by Shri
K. C. Pant, the time has come when
we should sink our differences.
Merely because we are wedded to
peace, to resolving all our differences
through peaceful negotiations, it does
not mean that we are going to com-
promise with our self-respect. I am
sure that Pakistan will also realise
that it cannot in this manner trifle
with our integrity and honour.

The people of Kashmir have stood
up like men, It is no use saying that
the people of Kashmir have on a
large scals collaborated with those
who have Invaded that part of the
country. On the contrary, the Inva-
ders got no co-operation from the
local population. The local popula=
tion is co-operating with our army,
with the authorities there, and by and
large the invaders have failed
to pget the eco-operation wihich
they anticipated they would Be able
to get. Let us not let down the people
of Kashmir who have stood by us and
who expect that India will also stand
by them and protect the integrity tha
is ours. e

st gewnnie gl (frale) -
IMETA  WEIEY, WA HORIT WR
AT "4y, sft Aty aEngy W, A
m & fAO qg OF WIHTTOEE W
gia T fFam 1 @F e
aoAt 3500 ¥ H T w1 faaT-
T S TEIT KT & g0 WU 9T H 9T
Fard af v w9, 7w fx afewr
¥ w9d FqT 94X IO K &l wEy
dr 1 g7 ¥ wfafem @ owR &
waTe ZATE /T 9T fi o gk
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® 9 # 23 A= ® fge ¥ arfeemy
Ft gfw me F7 A% | Q) e
&1 W gwA A fwar

TH TFT T AW 77 T &
AR AR w9 agua F 94 F "
qT H8T &1 FEfA & FT g9 AAY
oY §THT FT 7€ AAH TZHAT a1 gy
¢ | §EH TEF AT wrET g9 qar
ST & 719 T TFTCF OF w-
IIF WEARNT FT & AA9 ¥ IA A1
dEfad IFE I  Ragamarg fF
FEEFFAFATTIITH w313
qf@dq s afom 1| 7 o AT
war wat, wity o7y s9m A&t o
I F fofa QAT g A qF 4
T ITATE & A AR G G
& dr-frator & waeg #—fn doma
w1 fe fean_ofemm #t fear
"o

W wreim &faam § ag e
¢ f& gear gy 7 9o gATU B, A
37 ® foamn wm faet gat w1 4%
faar @@, €7 TWT & wgeaqy fAoin
oA g 5o fag w1 oF s
wfgar ®1 Fmfor v gar wfgd
g HOFTT gATE 9@t gEL AW %1
3 auw Ay ¥ foig ¥ &
oK A% # w99 qgEa & | Oy,
daz & 3@ ¥t ofpfa qry w2, 1w
QO # WA 9AVT §O A §3 Hairaa
gt =rfeg

@ AR W qegf #§ gy
o I F v WA, A4 fawe, W@
o gre ¥ 1 fada & woew ¥ & e
uH qZ & §F 7 wg ¥ 0% faIwr
fagm # v okl & ag wgaT AMHAT
fE afr ¥ir ww wug gfaar & of
¥ gz 9@, a1 gt w1 aga o raw
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o= g7 &%dT & | o A ¥ feda
%7 g1 foar a7, @1 wifs eqrfew
grawdt § 1 § mw ¥ §—""aed wTEAH
faa g7 s i " e F SR
gATE AT FOT TET, WAL g 91 &1
& @ & qudEaT & S g
wt g1z ot 4, a1 o gw ag A 4=
ard f& 1947 & feq g qfew
1T ®T 915 qTGIT FT (Y A A0 AT
fawrem w@mar | f&w a@ ¥ 1947
# & sl 9r ow gwAT getr A
fafewr wwwd 7 ofeardt  Awml
w994 gre § o1 few A
FIVHTT FT qg 19 § g1 UF T garer
& gear ofoag w1 fawaEra, i fada
# mxx %1 1 fFw g & g qfog
¥ gATC %G WA ¥ g IAT gATd
fa<rr fiwar vt fieer a2 & weacid
wwdfa § grte] g qrferT
qHGA FCATE | 99 799 & {4 Tw1q
& 18 fadq &1 A1 ITANT W W@
¢ ot awe w1 o1 FreE FTATAY
ifrgr o dz w7 T maT f, WA
AT arAl w1 dWA § AT gH AT
¥ gz w1gy & e ww oW & w0 wnt
% faq ag wiw & v w9, fudq
®! g W 2@ f§ WA & wfa
Te2a w1 fe¥w wwT w0 amAwT
LU

wgt a% fregpra w1 Ay g
1959 WX 1960 & awwhr ¥ ug
fegfa ot f5 fosgam w1 o afsr
WA ® Z0T 91T §F TiEET w1
g & Zrt for w7 a7 fedT 3ae-
7 g7 "EEA A1 M, AT ewfa &
frgfr gt w7 W & WA A g
qIg AY ag I9F T2 ¥ TF qFAT q7 )
afsr wx g &1 frafy faegs fow
g1k & 1| mfwens g nw afafafa
T A arfwer e @ g

Pakistan Border (M)

uF sfafafa wrm @, @ wroim
arfes A4Y g 1§ 91 faawe
awrafa &1 qarr w07 | Ffew v d
T g § 0Fwr 7 g O, A ge
TAo Wro &, 4FZE IATA FI AT
g fe agiawefa AT gAY |
&7 ot OF a1 ¥ SATT AT AT
%1 ¢ fx g7 fesqga #1 gmry ant
% ot favrg grm, A ww & 9o &
fraar smgm | & ¥R AT A
Ao gz i€ AreT aff awar svgar,
afer goTAowdTe ¥ gaTTr FTRAR ¥
foa™ &g a11 & T¥r 3uv § W I
w1 %1 aform § 35T 7 g7 wfew
Tg A1 AAfT AT T gy gurd
WIT EAIT a7 qrf&ETa #7 G1T g1 )

MTTT F06TT &1 %7 & 5 gt
s Yeardt g aYr gurdh wea-
FF a9y g ¥ 1 At A oW e
srafem & fedl ey S0t G oF
wrra fae mar | ag vt 9 ft 9T w
& fadr sz A fw ag oo
w1 Af=fekz ¢ o o3 & w6 T
HTT @%ar | a7 7 A feft ® aw
w71 mar | fEeA o Y awT IR &
g W Al ArEE w1 o T e fE
af=fedz femrdt 7 77 39 T2y &
w1 fi s foa w1, 3z A1 wr-faar
g g & 1 AT qIEIC & qaAmw g
sravg §, afea P Faga & o
SR F1 7 T AT IA 61 AET
st afg 1 A g2 FEAT WlgE

wan ady a7 7z ¢ e e v Py
a7 & froby w1 A T2 i 2 =9
¢ o srfaze &1 w0 of aff
1 meAr @ s A g ST
F1 71 7 {1 & s 38 3 gom Fota
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faar w7 37 *T FTH T ) W=
afew oo frsgaw & wram W AW §
Tt et 7z ¢ fr fForo WY =y
am, 3w w Fifaa WY ady s,
I8 B A WY Tl 7@ oy v AT
I & amg e wrf wfzart oy, &t ag
froq v w1 &7 it o w11
T | ¥A | T gEAT KT AEHIT W
FrE 7Y A AT & 1 oA g, "R
F fom s €1 w1 AT AT femn
-

¥ W @I O qg QO ST
s g R sHd Fg §F oA A AE ¥
{1 3err &ww forn &) AT F A
FT A 47 gy § qga 9ge & qrA
FORT &Y wrenar feam qr @ W ar
f& wm %1 ga fawr ¥ orEr @1 oFaw
A ATEY | W A AT A
g ¥ A TmE AEARE A 1860
¥ WAT ATEIT & qTH e e
& grarr #1 afer & ag wravaw ¢ awi
TG §%H aNE AT 1 1960 F IW
T 9T 1962 ¥ ag fAvim faa
war ff Faw oF w¥F  w oA W
o greaz  wndl @, ety & wmy @,
afes g =fpla & 77 ff o7 ud
@t af f& 9 ® == ogw g,
WO F AT UERA gH T IWE
arx Wt 6 gAfaaT, TAUE, aEr 9¢
o, AfFF 1965 % A IYG &
Agfaamifaf g gEaa®
o ¢ fF wreE Jvwe wvg w1 A
& wfa foel w7 o1 7 qavmm qowTc
wE A% HE WOl S @ b
HTHTT &1 F747 g% F7A7 Er g
W Tt @ § R S R arfees
¥ QiTHE & 41§99 K7 W1 IC FTT
WA IF A Y | W9 gA fewn H W
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AU g 970 AfeT AT aTI B
faw & oft sTwe A g

s Ae ¥ @€ a0z ¢ R fom
i 71 qTE #T HEE F 4N A A
& TYF H4T 9 9T ORI A 9T
gfew #1 ave #F @ 7T AT R, FAE
e ¥ & A oo ¥ qwar § oW
ag wa™ ®& w79 fadw w4 W 5
at 5 fom wma S 9 o go
& 19 TV F a9 S KT I9 a9y
T IAH1 94T TG 91 fF qHowTvedle
qw tfaer W wol @ ) few few
arfre ®1 W T ¥ far g om@
W F Aq WH IAE AT A 4 7
F aaTr & WrOwt @ wT AR 1
qAT TRenTTedte ¥ Towet ¥ ¥
g iserHafaTaa ¥ A W
IHA IV W | 1962 H qH AT 7=
T B F ORI g OTET 9T &%
1963 F TR, w19 9wl & wfrAf
HAC AT R T | 1964 ¥ W %
WM ¥ T ACER T | WA, 1964
Fomare g | 7§ 1964 F AY AU
T 1964 AT AR MY fEAE,
1964 ¥ UF Q1T M7 | A9, 1964
¥ 0% < A 28 fe@FRY, 1964 F)
f&r qw T g 1 25 FAEA, 1965
¥ qgw 9w fe qgelt A 3z o &
fram 2@ g Ia%F T 6T A AT
I & ¥ gw T AT FAwET & faqor
Hoawar ¢ wh fows 7t # afeam
wga ¢ fx gardt 2 mfwat 9 @
mifgar agt w@A F | FFES F wEA
¥ ogar ae wamfedi & faom 33
| IR qga W) wfarez ¥wigT qA
qefle BTFdE AT 1-1-1965 &
@ §T AT wATHIE g A1 el
T 7 TAXTL 1965 T I TT ®AL
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®T ¥ zfaw H @ A% wrf qww
T

s g ¢ fF o@ g swmor A
¥ A1 I T & f ogT WY AEE
it oft e wETET WAt A A8 ag
afrere w7 form f& 1 a9, 1965
R FATHIZ & wA F 0% TH wwE ofF
form 92 afema ¥t semfearar gt
mfsar s=d1 6 7 ar AT w=ark 9y
t fie o o w1 FA% wfewfr 3,
wfew & sreatdl 7 g § e
forgr wmare T qum wd R oAy T
wfiwre £ | w7 IFA gaw T w7
I Ag & &1 9T 9y w8EA Wi
g Wi s ¢ fr s e & wl-
o & 37 wfawiat w1 &fea frar amir
fagit wam qdt ) T F v

Fodt 5w & aft aw ag & frnowe
O HAT F) ag I ff A e
WO yg™ wAT 9T WO § e qam
adt & dw R O ¥ v WX dag
w1 o ¥ TET | WA A OF A,
1965 ¥ Og¥ &7 a1 FgA & IN WY
Tt faw e ¥ 1 gua wET Ot
s a & ofemm & g odfe
®Td AHG | AAE 1965 FT AA A
g1, 15 WO, 1947 FT @09 FRI |
afen wam w1 T o fow &
HIG %Z4 4 A1 ga quAy @ R s q
®TE 5ALA AT THE 6 wava gy |

qq KA1 I emfewm wwigi
¥ o gHt WA 9T AT 97 F4A
fF o8 a1 fedvEs otz 8w
T AR § | vy qasia
74 & a1z W o auT AW IAE e
&7 gwAT § IT 9T IAF €84 4T qAFAT
@7 AET ¥ wr T A wgem wgen g
f& g aamlmr 38 ¥ g
feqr wma o1 safer a1 I AOEr
& T T A g g% afe Al gw-

Pakistan Border (M)

W F g ¥ ¥ ol e 47 ¥ I
¥ qrre g O wrear § TEE A9
Rt Y g oawar & 7

arfsmm & Mg gua OF SRR
105997 1960 & frarar 1 arfeTT
A 3ok aw 1965 AW ¥ w9 A
gt 97 v feam | ww www St
gt 9T mreAW gAT A1 1960 W1
AURT ZZ M 1 1960 ¥ AWEN
w1 wré Fwa 7@ @

A amEr g e oww oaw
farera aga & 7997 W oW Fgw wA
T W1 FE T ARAT § AT 6T
formr | Afww o swwar ot & @y
mar 3 fa= fam fam arfamar & wwic
# wreae frar | s AT s
FATHAfi gz ¥z A A IaF
Ty Fw AwER, auwE, wifa, wifa,
AWTAAT, HEWMAAT W1 WA TN
w ad @ wifs @Y7 mEwEEr A%
gt et & aw gET o o1 mf ot
qERTAAT Safwa & oy A g g T
qifseT 783 & 47 # g1 A1 566 A9
wifa o sawts o I wr e e ¢

g fadm § q oz o) w7 %7 wmgm
g s — w71 wum A qvEl o
2 &, 4% 77 7 f3w 947 €1 e
w1 A wFA fgg @7 qifeea s
war ax A1 At wfza B o e
¥ 917 F7 R qraeqEAr A4 & o faear
# ds% wavi fag @7T WZ1 W A
o A g, g7 A qerk § dama i
FaTa Al @ xaTA 917w AT
gidr 1 gt w1 et fag 1 oA A
gt =few o 9z AT WA Efe-
w3 ® AN §

o% wfte oA & wadr fadi &
® ®T OUAT TQIT FIA T AT 07T
E ' 9% a1 & 347 ¥ A ¥ w140
wigm § f5 w98 odrz W fatg
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[ T )
wrf faindt o1 #r § ey
# 1 Zw faaar garer g wa & wrewr
W g 1w F fomem a9 gw F #
ITA A AW F AN W4T HIT W FOA
&\ WI9E G901 AT W4T AE AGAT 91
f& dna & winq @z afafas & =fa-
AUA T 74 7% AUATT & AT § qeATT
/A ATAT 97 A waa afer wHI A
g1 34 =11 & W &1 wqafa ad
4\ F Frn & arfaai & wgar wwgar
g & 2w % giagm &1 soEa FIH
& fag, T &1 wasA "I gEAT
gifaa w@a & far ot agw I
amArT ¥ frmmar @ 34Y ATEE W A
%9 75T ¥ WY T 96T F) A ag
wpfa & fan w39 fro &2 afe-

T80

Shrl Jashvamt Mehta (Bhavnagar):
Mr. Deputy-Speaker, the situation
created by the Pakistani action in
Kutch had caused great resentment
all over the country. After this
aggression people all over the coun-
try have taken this problem very
seriously. At that time when Kuich
aggression came people were in a
mood to fight out to the finish. But
then a situation developed, negotia-
tions started and then came the agree-
ment. This agreement was signed in
the hope that Pakistan will come
to an understanding and will create
the goodwill for the settlement of the
other disputes. But after this agree-
ment the Pakistani foreign minister
issued a statement and they started
to play on the chessboard and hobnob
with China. They wanted to cons-
pire against India. As we know China
is in the background. The policy of
China is also to upset the economy
of our country, to fight on the diplo-
matie and military fronts and to
defeat the goodwill which India has
created. After the Kutch agreement
Pakistan started another move on the
Kashmir cease-fire line. When Pakis-
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tan started this move, we had to re-
think and fight this issue again »n
another front, The situation cr:aled
by Pakistan requires reconsideration.
The whole nation wants strong policy
and action from this Government.
When the Prime Minister declared on
the 15th of August from the Red
Fort that force will be met with
force, our people took it seriously.
We have to tackle this problem on
the Kashmir front. Op the one side
we have come to an agreement pn
the Kutch

issue. The morale of
the people of Kutch was
very high even jn those days.
When we went to Kutch border,

people were not afraid in spite of
all the difficulties and bombardments
on the frontier that were going on.
Our young military jawans were
confident. After this Kutch agree-
ment, there is an international cons-
piracy of China to upset our econo-
mic planning and damage Indian pres-
tige in the international werld. An
impression is created that China and
Pakistan have taken an offensive and
aggressive attitude in the interna-
tional chessboard. 1f they want to
fight the nation should be prepared
and the nation is not in a mood today
to hear anything else, when 1 was
travelling in the train, I met a lot of
soldiers, military officers. At the time
of the Kutch aggression they were in
this spirit; that we want to fight to
the finish. In no circumstances India
should be insulted, Now the situation
has changed when the intruders have
entered our Kashmir territory. At
this time, we have to enquire huw the
intruders have been able to  enter
Srinagar city. What are the factors?
We wonder whether military intelli-
gence and Home Ministry’s intelli-
gence was active, Now, the situation
has deteriorated to such an extent
that immediate action needs to be
taken.

15 hrs.

It is good that today's front-line
news in the press is encouraging; we
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have been able to take our posts back
and we must congratulaie our offi-
cers on thay performance. They have
been able to create confidence in the
people, Otherwise the situation would
have deterioraied 1o such an extent
that people would have lost faith.
When Shastriji gave us confidence on
the 15th August, the people wcre
thinking that the Government should
face the situation squarely. Ewen if
the worst comes to the worst, we must
tell Pakistan clearly that “unless you
ure ready to change your alti'ude, wo
will have to reconsider d¢ movo the
Kutch agreement.”

Scme people argue that it is  nol
logical. But what is the logic when,
the enemy is indulging in naked
aggression?  On the other side, we
want peace. How {o resolve this
dilemma? The other party is not com-
ing 1o its senses. During the last 15
years, one way or the other, they
have been  conspiring against our
country. The people of this country
arg in no mood to hear anything clse,
and the people want a strong gove=
ernment and strong action against the
cnemics

The time has now come to reconsi-
der this whole situation, d¢ nove, and
take a positive stand on Pakistan
affairs. I hope the House is also in
that mood, and the country's mood is
also reflected everywhere, namely,
that the country today waonts strong
action and a strowg Government to
face this emergency.

Shri Harl Vishou Kamath Hus-

on Gujurat-West
Pakistan Border (M)

Nuvember, 1962, referring to this
military debacle in NEFA said, “The
Indian reverses in NEFA should be
regarded as g matter of sorrow,
shume and humiliation, We have to
retrieve our lost prestige” Here was
an opportunity, a golden opportunity,
in Kutch, to retrieve that lost pres-
tige. But I am sorry to say that
what happened in the winter of 1062
was repeated by way of national hu-
miliation in the summer of 1065, not
by a victorious enemy, not by a
victorious foreign governmendt, foreign
power, but by the pusillanimity of
our own Government.

My mind goes back to those torrid,
scorching days in early June when
I and two of my colleagues in the
Opposition, Shri Himmatsinhji and
Shri Narendra Singh Mahida, toured
the forward areas in the Rann of
Kutch in helicopter, in jeeps and on
fool, 1 learnt at that time that nei-
ther the Defence Minister nor the
Home Minister —of course the Prime
Minister was too busy, perhaps—had
been as far as the point that we had
gone to. 1 am not finding fault with
them. They were probably too busy
with other malters here. But I wish
that they had gone and geen the finc,
fighting fetile of our troops, our
army, right from the General 1u the
jawan, Each one of them was, su to
say, straining at  the leasii,
everyone of them .1 hid own
language told me so. It was a hear-
tening picture of national integration
that 1 saw there—there were juwans
and officers, from Jammu to Kerala
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hangabad): Mr.  Deputy-Speaker, and from Gujarat to Assam fn the
Sir, ot a time when the enemy is Rann  of Kutch. But the
knocking at the gates of Kashmi pusillanimity of our (iovern-

when the enemy is trying to “atter
down the gates of Kashmir, when the
enemy is partly inside the gales with
the connivance if not the active assis-
tance of some treacherous anti-nationa;
elements in that region, it is not an
cary or pleasant task for me i{o re-
mind patriots on both sides of the
House of that cold, bleak wintry day
in November, 1962, when a victorious
albeit perfidious Chinese army inflict-
cod a national humiliation on our
courntry. The President, on the 23rd

844 (Ai) LSD—8.

ment had reduced it to a
phoney war in the desert. 1 wish the
Government had shown that firmness,
that courage, that sirength, which
they displayed in 1956, when Pakistan
had occupied Chaad Bet in the Rann,
without any fuss, without much ado,
the army moved in to Chaad Bet and
pushed oul the Pakistani intruders,
invaders, in less than 48 hours. But
since. because of the States’ reorga-
nisation, the part ‘C' State of Kutch
became part of the Gujarat State, and

B =
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[Shri Hari Vishnu Kamath]

the Gujarat State police were entrus-
!.ed with the responsibility of patroll-
ing the border area, I do not know
whether the Gujarat State police
have discharged their duty well. If
the Prime Minister is to be believed
that Pakistani patrolling had been
going on even before 1st January,
1965, then evidently—because, no
statement was made in Parliament in
the last gession, neither by the Prime
Minister nor by the Foreign Minister
nor by the Home Minister or the De-
fence Minister that Pakistani patrols
had been scen in the Rann of Kutch
even before 1st January, 1065—I take
it that either the Gujarat State Gov-
ernment, or the State police, did not
report this matter, if the Prime Minis-
ter's statement is to be taken at its
face value—or the Central Govern-
ment paid no heed to the reports of
the Gujarat State Government. In
cither case both the Governments are
to blame.

The President, in the case of China,
had said that two blunders had
brought the country to that sorry
pass—credulity and neglipence. Here
in the matter of Kuteh, it was negli-
gence in the past and pusillanimity
in the present. The army way fully
prepared in 1847, Let us remember
Mahatma Gandhi, the apostle of
Ahimsa. His Ahimsa was not a
synonym for cowardice; hjs was an
active Ahimsa, resistance to the point
of final sacrifice, the supreme sacri-
fice. 1t was Mahatma Gandhi who,
in 1047, when an offensive was
launched by the Pakistani tribals in
October, 1947, summoned the Prime
Minjster, Nehru,—a hesitant Prime
Minister—and told him, “Send your
Air Force, send your Army fo Sri-
nagar to save Kashmir'" But now,
in the Rann of Kutch, when Pakistan
committed aggression, Government
put up a brave face, g brave show, in
Parliament; unfortunately, there was
no Mahatma Gandhi with us to give
them advice. The Prime Minister,
on the 28/h April last, in the last
budget session, when this Kutch issue
was being discussed, sald: "1 want o

Border (M)

state clearly and emphatically that

we reject and repudiate the claims
in their entirety"—the Pakistani
territorial claims in the Rann of

Kutch. He went on to say that what
was involved was only a boundary de-
marcation.

India’s permanent representative in
the United Nations, Mr. Chakrovarty,
wrote a letter to the Security
Council very briefly, but very poin-
tedly, as follows:

“It is clear that Pakistan's
claims do not have a shred of
legitimacy or any basis in histori-
cal evidence, They only reflect
Pakistan's greed for territorial
expansion which it secks to satis-
fy by military force"”

That is cxactly what the Publications
Divisions pamphlet brought out on
11th May also says—this is a Govern-
ment publication, not mine:

“The attack for effecting illegai
military  occupation  of Indian
territory is a violation of the
Indo-Pakistan Border Agreement
of 1960 and a breach of interna-
tiona] law and of the United
Nations Charter. The invasion of
Indian territory of the Rann of
Kutleh is an act of naked aggres-
sion against India”

Is the government lost o all sensc
of manliness that when Pakistan vio-
lated that agreement, according to
their own state by marching their
troops into Kutch, cffected illegal
occupation and committed naked
aggression, the government did not
have the courage to say then thai “we
repudiate the agreement, the agree-
ment no longer binds us"? It was their
bounden duty, they were honour-
bound, to march their troops into
Kutch at that time, as soon as they
came to know about this aggression
against India and to see to it that
the invader was expelled from India
as they did in 1856. It is nothing
new.

Whant is a!ll this preaching of Aha-
msa, peace and non-violence? Are
we so commitied to this uneondition-
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al peace and ahimsa? Mahatmao
Gandhi wag not so committed or
bound. Who are these epigones of
Mahatma Gandhi to commit a nation
like this? Why are these hundreds
of crores of rupees being spent on the
army if they cannot stand up and
fight for once? If they had stood up
in February, March, April or even in
May, in the Rann of Kuich, the
country would not have been brought
to this sorry pass, Thig is the mmpres-
sion which 1 and my collecagues got
when we toured the forward areas
in the Rann of Kutch. Even in late
May or early June, it was not  im-
possible.

But when our Prime Minister went
to London and met President Ayub—
I don't know whether he shook hands
or hugged him, but he had a very
vordial meeting with Ayub. We saw
the pictures, bui from the pictures it
was not quite clear, because the final
act was not photographed, After that,
A strange metamorphosis scems  to
have come over the Prime Minister.
He had readily accepted the resolu-
tion which the party to which I have
the honour to belong—the PSP—
moved in this House on the 28th
April. The Prime Minister accepted
it spuntaneously and the House adopi-
ed it unanimously, namely,—

*, . with hopes and faith, this
House affirms the firm resolve of
the Indian people to drive out
the mggressor from the sicred soil
of India.”

After having accep'ed this, in Lon-
don a sea-change seems to have come
over the Prime Minister. The pathe-
tic dependence, the pathetic faith of
the Prime Minister's advisers, if not
the Prime Minister himsel{ on White-
hall and 10, Downing Street over-
came the fajth which as the demo-
cratic Prime Minister of free India,
he should have reposed in the prople
and Parliament of India. Otherwise,
how and why this agreement? It is
not an aereement of peace or truce
either; it s not an agreement of
peace with honour and justice
It is a pact for abject appeasement of
the aggressor, where the aggressor
and the aggressed, the victim, are
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equated, put on a par with each other
History has borne witness times with-
out number that such appeasement
ultimately culminates in war—God
forbid! The appetite grows by what
it feeds on.

In the very frst sentence of the
preamble, what is said is this. 1 do
not know who was the Prime Minis-
ter’s adviser—the semantic  adviser
on the English language in London.
I suppose he has competent advisers
and I hope he did not depend on
Whitehall  entirely. After having
said in Parliament that what is In-

volved is only demarcation. here it
is said:
“Arrangement should be  made

for determination and demarca-

tion of the border of that area.”
In international law, the distinction
between demarcation and determina-
tion i clearly understood. Demarvn-
tion Is a simple administrative act
But determination gives the power to
draw a new international boundary.
Sardar Swaran Singh must have been
there in London at that time,  De-
marcation is a simple process and
when it was said in Parliament, we
had nn objection to it. But determina-
tion is pregnant with grave danger,
because it gives power to the tribunal
to draw an entirely new boundary,
while we have ull the time said that
the Rann of Kutch was part of Kutch
and not of the provinee of Sind, This
should be the ultimate issuc. To
whom did the Rann of Kutzh helong
at that time—to the Maharao of Kuich
or the Government of Sind? Bul
nothing like that seems lo  emerge
out of this agreement. Tt is quile
different here, Determination of the
boundary and then demarcation i
pregnant with dangerous consequcn-
ces for the couniry.

By signing this document, the Prime
Minister has betrayed, vinlated, the
pledge solemnly given to Parlioment
After agreeing to delermination and
then demarcation, the Government
went a step further, At the taml end,
the Tribunal comes in. Yesterday
the Prime Minister glossed over thir
part of the agreement. He referred
to It casually and said, if there in any
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difference between the two Govern-
ments, it will be referred to a tri-
bunal for their findings. The agree-
ment suys that the tribunal’s Andings
cannot be questioned on any ground

whatsoever, Even the International
Law Commission's convention gives
the parties the right to ques-
tion the tribunal’s award on

any on¢ of three grounds, to which
my colleague, Shri Hem Barua, re-
ferred yesterday, We have volunta-
vily divested ourselve: even of that
right.  After having done this, does
it Jic in the mouth of the Prime
Minister or Foreign Minister to come
and sav thal we have been true to
the plcige given tg Parliament? 1
must lewrn semantics anew if this is
being true to the pledge.

Much is  made of the status gquo
unte. What should have been done is
to restore status quo ante. Bup what
has been done is  status quo  anti—
Indlia, that is  against India.
1 am not going to vefer (o the
birave speeches of the Prime Minister
about not surrendering an inch, be-
canse that has a familiar thing. We
have learnt to our cost in the case
of Chinu that many many miles make
an aneh. 1T do not  believe that
the Prime Minister, Shri Lal Bahadur
Shasiri, can say today with regard to
Pakistan what his predecessor, Prime
Minister Nehru, said with regard to
China. He, Pandit Nehru, ultimately
confessed in Parliament, but late for
the nation, too late for the country,
that he had lived in a world of il-
lusion, out of touch with reality. 1 do
not think Prime Minister Lal Bahadur
Shastri  can claim  that privilege.
Pandit Nehru went on to say: “T had
hoped, perhaps studidly, that China
would never attack India." Prime
Minister Shastri cannot say that.
Pakistan's intentions have been clear
right from 1947 when they invaded
Kashmir, Today they have again in-
vaded Kashmir along with the so-
cvalled Azad Kashmir forces (Inter-
ruption). Sir, before you ring the
bell T might say that T will close in
one or {wo minutes
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Sir, 1 am glad that the heartening
news has come that we have re-taken
Kargil. Could we, could our Govern-
ment not have shown similar  guts,
similar courage when Pakistan Inva-
ded Kutch?

The Gujarat State Government was
never consulled before the agree-
ment was signed. The Gujarat Gov-
ernment was never asked whether
their police knew anything of Pakis-
tanj patrolling the area before Jan-
uary 1965. The draft agrecment, I say
with information in my possession,
was never referred to the Law Minis-
ter before it was signed—after it wan
signed it might have heen refurred.
The Dralt agreemeni was not refer-
red to the Attorney-Genera] who was
then in Moscow. Ther Law Minister
was absent from Delhi, but the Cabi-
net meeting took place, considered
the agreemeni and finalised  it—all
berause of the pathetic faith in the
British Prime Minister and Whitehall
experts, Our Indian experts or ad-
visers ol the Prime Minister played
into the hands of the Whitchall ex-
perts; otherwise, if they had given.
if Sardar Swaran Singh, with all his
legal knowledge, had given some
thought to these mautters, 1 challenge
him today, could he have agreed to
the word “determination” with repard
to the boundary? He is sitting ton-
gue-tied, but I am sure he will speak
later on. Therefore, is it not high
time that today after having com-
mitted thrse blunders they do some-
thing about it. Even today they
would not confess the blunder. But
who is to pay the price for these
blunders? We are paying too high a
price for peace. They may say it is
the price for peace. Is it npt too
high a price to pav for peace, that
Pakistan should enter the Rann of
Kutch, commit aggression. then we
should give them  voluntarily the
right to patrol the area, we should
withdraw our forces from the area
and allow them to maintain thelr
posts, keep their forces on their side
of the international boundary while
we withdraw our forces deep inside
nur territory and we refer their case,
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their claim top 3500 square miles to
the tribunal?

This booklet, again of the Publica-
tions Division, says that Pakistan
vlaimg Lhat it is an “inland sea” and
therefore half of it belongs to ithem.
Tomorrow Pakistan might claim that
Sunderbans jn Calcutta is an inland
sed, it is a marshy place and there-
fore they should get half of it. Will
we refer their claim to Suderbans to
a tribunal again? I would say a
thousuand times ‘no’, The Prime Mi-
nister said that this is not a prece-
dent for the future. But one prece-
dent is bad cnough, one precedent is
bad enough to humiliate the entire
natipn. The nation’s heart is sound
today. Today the people's heart is
sound. They want dedicated, deter-
mined, honest, cfficient, courageous
leadership. Thot is what is lacking
today, If that is given 1 am sure the
army with the 45 crores of people ot
the back will still march as they have
marched before,

We want tp recapture, jf the Trea-
sury Benches will help us, the spirlt
of Shivaji, the spirit of Mahatmaj,
the spirit of Netaji Subhus Chandra
BBose. That spirit is lacking  today.
The Government ask us 1p sacrifice,
sacrifice and sucrifice ol the time of
crisis, and once the crisis has passed
the Government sinks once again inw
comatose complacency and wallows in
the gquagmire of corruption. That iz
why the people have lost confidence
in the Guvernment, If they can still
overhaul themselves, the Government
first, the people will render preater
sacrifices. 1 have no doubt whatso-
ever in my mind about it. What did
Mahatma Gandhi say many years
ago—the apostle of ahimsa—parrot-
like our friends repeat that thev are
the disciples of Mahatma Gandhi?
Let them take this to heart. This was
what Mahatma Gandhi said many
vears ago. He said:

“I would risk wiplence a thou-
sand times rather than emascule-
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tion of a whole race. I do not
say, cschew violence in  your
dealings wilh robbers or with na-
tions that may invade India”

One word more, Sir, and 1 have
done. I referred 1o Shivaji. Qui
Defence Minister has been described
in the Marathi Press as Shivaji IL 1
do not know whether he will emulate
the example of Shivaji 1. If he wanls
to remain true to the title of Shivaji
II he will have to emulate the style,
the courage and bravery of Shivaji 1.
Let him remember that Shivaji I ins-
pired his soldiers to march with the
war cry on their lips:

orrm A# T, ArdA w9 g

That means: “Np surrender but
fight” and not “no fight, but sur.
render”. Let him inspire the soldicr
the people. What did Netnii say”
Netaji inspired the Azadq Hing Fauj
also In u similar woy. We want to
rezapture that fire, thut incandescen’
spirit, that zeal, that patriotism (o
suffer und sacrifice for the natun
What was their war cry?

g wr farr Wi aw,
qry A At 7 AT
ATie i ATE AT F FT,
04T FET WA
IEFEEE LIS L (I
CREED I CC
R HTRA T WE,
g #fom w0’

That, Sir, 15 the spirit that is lacking
loday in the country. Can the Puiny
Minis.er, the Externmal Afuir: Mivi-
ter, the Defence Minmister and o
Home Minister all of them together,
if not singly, inspire that epivic e e
nation” If they ecannol thea  fiee
nation iz lost; if they can lhen every-
thing can be saved. We pledpe, my-
self and my party, to stand by the
sidde of the Government to undertake
this task. We pledge to fight the
forces of chaos and subversion in thu
country, to fight the forces of disiup-
tion in the country. provided 1hey
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will stand firm, determined and dedi-
cated to this task, and not repeat an-
other Kutch in Kashmir,

Shri Frank Anthony (Nominaied—
Anglo.lndiuns): Mr, Deputy-Speaker
Sir, in the face of Pakistan's latest
acly of adventurism and treacherous
appression, it is almost impossible te
speak with uny degree of objectivity
As owe know, Sir, Pakistan's caleulat -
el planned aggression in Kutch pro
duced u wave of indignation through-
out the country and, indeed, in  thi-
Howseo T recall T made one of the
itgine-l speeches during the  debate
o Paki-tan's aggression in Kutch, 1
cad that my hon. friend, Shr,
Kominth  has puid o tribute to our
forces in Kutch. I do not think the
story of Kutch, so far as our troops
are concerned,  has been adequately
fold, 1 know something because 1 got
i1 first-hand  from people who
vught to know it. Thal story shows
that in spite of Pakistan's massive
altack supported by American suppli-
vd tanks, artillery and superior equip-
ment, our troups fighting under  the
mosit unfavourable circumstances, not
only of terrain but also tremendously
ottt numbered and with inferior wea-
pois, with ne tanks, had so  mauled
Ihe Pakistanis that they abandoned
their obvious plan to achieve the
blitzkrieg down to the 24ih Parallel.
Today, because of Pakistan's presist-
ent, treacherous, aggression—I can
understand Mr. Kamath's feelings; it
vxpresses emolional and psychological
revulsions in the country—there is no
point in talking with Pakistan in res-
pect of Kulch or indeed in respect
of any other matter. If today the
Government said to Pakistan, ‘“We
have reached the eng of our patience;
we cntered inlo the Kuteh Agreement
ns u gesture to the hope that you
would ebandon your policies of obses-
sive hate or persistent aggression
against India but today your persis-
tence in this kind of aggression makes
it pointless and that if you persist in
this kind of aggression, it will mean
war whatever the ¢ es that
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may follow", that kind of appeal by
Government would be  emotionally
powerful to the country, to everyone
of us But [ npprec'ulte that, fortu-
nate]ly or unfortunately, Governments
cannot function on emotion. Fortu-
nately or unfortunately, a Govern-
ment has to try to be statemanciae
and has to try and assess its policies
according o certain  inlernatiansl
conduct

Sir, I know that what I am going
to say about Kutech will not be
emotionally liked—I do not like it
myself wvery much emotionally—but
I would try to approach it objective-
ly. 1 asked myself, “Can this Kutch
settlement be separated from Pakis-
tan's latest acts of aggression in
Kashmir?" When I looked at it—-I
should not look at it—I asked myself
a question, “What was the assurance
that the Prime Minister gave to this
House?" I have analysed it as o
lawyer from a brief. The assurance
was that we would accept or agree
to some terms only if the stafus quo
ante as on the lst of January, 1965
was restored.  What did those terms
spelt out mean® I know my legalis-
tic arguments wil] not appeal to my
friend—it does not appeal ecven to
me—but  what do they mean” It
meant that Kanjarkot, Biar Bel and
Point B4 would have to be vacated, it
meant that Chad Bet would be 1c0-
occupied by our police force; it meant
that there will be unrestricted patrol-
ing by our police—we did not have
our military there. Well it may be
said, you have allowed Pakistan to
patrol in the Ding-Surai area which
is a customs track of about 8000
yards. But the official reason was
that there was some evidence that
Pakistan had been patrolling there
If we look at it in terms of the assur-
ance, legallyr there has been g com-
plete restoration of the status quo

ante, Perhaps we can Make a case.
cmotionally, to abuse the Govern-
ment. T could do it better than my

frieng Mr. Kamath. When the Prime
Minister invited some of us to a dis-

when this whole Kuteh
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aggression was taking place—I do not
know what was his reaction but, I
think, he was surprised as 1 was—I
was utterly shocked to find that we

had already committed ourselves,
wlmost categorically, In respect of
Kutch. As a lawyer, I like to see

what my brief is. I had read in some
of the British papers that we had
already committed ourselves, almost
categorically, in respect of Kuich. At
that meeting, I asked the Prime
Minister, “Please sce the Agreement
of 1958"—I was utterly shocked—
but the Prime Minister was not to be

blumed. Wy now talk about the
tribunal and about its mandatory
character. Mr, Kamath said that

Sardar Swaran Singh would not have
uccepted it. But he had already ac-
cepted it. We might resurrect and
castigaty the ghost of the late Prime
Minister but this js what the present
Prime Minister and hiz Government
inherited. In 1959-80 Agreement
there was a refirence to the boundary
dispute. If you accept that it is a
boundary dispute, you refer it to
tribunal and the decision of the tribu-
nal has to b¢ mandatory unless, by
mutual consent, you withdraw it. We
accepted that in 1959, We spell oul
categorically the acceptance of  the
fact thal there was a dispute in res-
pect of Kuteh. We did not recognise
it but there was the claim of Pakis-
tan to 3500 sq. miles. It was all
there duly signed and what I never
understand is......

Shri J. B. Kripalanl (Amroha):

No: that came later.

Shri Frank Anthony: I have read
thy whole agreement. You have read
the extracts but [ have read thr
who!~ Arrecment. 1 was shocked and
T as¥ed the FPrime Minister, “Wha!
is this? What have we done? If
you like, you may get hold of the
late Prime Minister's ghost and abuse
him and abuse, in a lesser degree.
Sardar Swaran Singh. But we have
inherited this. What are you going
to do?™ We might have said, what-
ever the late Prime Minister, Shri
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Jawsharlal Nehru, may have done,
we will repudiate it. That may have
been one course of action. But ] say
this that in the light of the tremend-
ous  emotional revulsion in this
country, few people would have had
the moral courage to have accepted
this Agreement. 1 say this that if
nothing else, the Prime Minister
showed greal moral courage. It is
much easier for some Members of
the erstwhile Cabinet—I will not
name them—to be more fire-eating
and more super-patriotic than some
Members of the Opposition. What
were they doing as senior Members
of the Cabinet when the late Prime
Minister enlered into these agreements
aboul boundary disputes and In res-
pect of Kutch? What were they
doing then? It is all very well to
indulge in fire-vating now. What
wore they doing in 10587

You may say, that international
opinion does not matter. But T do
nol agree with this. Internationally,
this Agreement has done a great deal
of good to Indin's image. I have It
on very good authorily that both the
President of America and the Presi-
dent of the USSR. have congratu-
lated our Prime Minister. 1If it were
only the American President, even if
it were Britain, 1 would not have
said that it was a matter of congratu-
lation because we know that they have
invariably leaned towards Pakistan
ang because of their membership of
the SEATO and CENTO, they confi-
nue to turn a blind eye to Pakistan's
lapses, Pakistan's acts of aggression.
But when the USSR. which has
consistently supported us on Kashniir
feels that we did a good thing by
accepting the Kutch Agreement, I
will say, it means a great deal inter-
nationally and In the immedlale
future. when we do not know what
may happen wig-a-vir Pakistan, it
may mean a great deal more.

It today we repudiate the Kulch
Agreement, we will be playing Into
Pakistan's hands. I feel that one of
the reasons that has entered into the
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perverted  complex  of  Pekistani Council; on this occasion it 5 the
thinking is that in a mood of U.N. Observirs. How can they pre-
psychological  revulsion we  will !end to be ignorant of what has
repudiate this Kutch Agr 1 so d in the whole

that they can say, “We know how
blatantly mendacioug their line of
propaganda is”, that India cannot be
trusted to honour her international
undertakings.

1 do not think, for one moment,
that Pakistan was happy about the
Kutch Agreement. We have isolated
the Kutch Agreement; we have made
it abundantly clear that it has noth-
ing to do wi'h other border disputes
and it has cer.ainly nothing to do
with Kashmir. 1 am saying this
because I feel that it is necessary for
us to separate Kutch from the latesi

position—a  critica) issue posed by
Pakistan,
Pakistan today, apparently under

Chinese tutelage, has adopted thr
latest style of communist Chinese in-
vasion by guerillas masquerading as
local people. 1 am glad that the
papers have underlined the response
of our people in Kashmir. 1 was
inlking to some foreign correspon-
dents—I do not know why some
seem to have a kind of blind spot
in these matters. But so far as we
are now concerned they say thal
this  Pakistani invasion through
guerillas has been as abject a failure
na the American-backed invasion of
the Bay of Pigs. They say that,
hecause by and large and specially
our rural Muslim population have
refused to glve aid and comfort to
the Pakistani guerillas. 1 feel that
the pattern is verv similar. Pakis-
tan’s invasion is reminiscent of her
invaaion through tribals in 1047,
backeq by members of the regular
Pokistanj armv; it is reminiscent,
ahove nll, of Pakistan's blatani lving.
her blatant denial of compliclty.
which was later on proved 1o the hill.

What is really unfortunate is that
it is alsp reminiscent of the fact that
the UN. Apgency is dragging its feel
Om that accasion it was the Securlty

background?
Pakiulgn proclaimed from the house-
tops that she was training Mujahids
and guerillas—-little dictators seek 1o
emulate big dictators with disastrous
consequences to themselves. DPresi-
dent Ayub blatantly advertised the
fact that he was training guerillas
precisely for this purpose.

The crucia] question now, in the
face of Pakistan's invasion through
guerillas, blatant wvlolation of the
Ceasefire Agreement, blatant violation
of the Cemsefire Line, and with your
U.N. Observers unwlilling ar—let usx
give them the benefit of their
motives—unable to ensure the inte-
grity of the Ceasefire Line, is what
do we do? 1 pose this question (o
our Communist friends. What do we
do? De we do what the South Viet-
nam people are doing? ‘The harsh
vealities on our door-step will make
us reallse that the only answer to the
Chinese communist style of invasion
through guerillas is attacking their
bases, bombing their bases and
liquidating their bases. That is the
answer. If Pakistan persists in this
invasion through guerillas there can
only be one answer and that is thiz
We have wanted peace: we wanted it
passionately because we realise that
we have our major preoccupationi—
ceonomic and others. We have given
hostame after hostage to this ardent
desire for peace, and the latest hos-
tage, if vou like, wns going to the
utmost limits an Kutch,

Today. thp Prime Ministey and his
Government face this position. And
it is a ecruecial questinn to which therc
can be only one answer. If Pakistan
persists in this. then what are we to
do? 1 believe that whatever the
cost, we chall have to pav it. Lel us
have po illusions about it; whateyer
fire-eating politicians and  Members
of the Opposilion mav think, let us
have nn jllusions; whatever the cost—
the cost will be ghastly: it will be
terrible; the cost of any war—we
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have not fought a war on our soil
for 200 years—will be ghastly, but we
will have to pay it, and the people
will insist on pur paving it because
they will insist that if Pakistan per-
sists in this, no longer can we have a
peace of appeasement and no longer
can we have peace with dishonour.

Bhri Harish Chandra Mathur
{Jalore): Before [ say a word about
the Kutch agrecment, I do wish to
pay my most warm tributes to our
fighting forces in Kashmir for occupy-
ing Kargil. The great valour and
bravery and determination which
they have shown are really such that
they deserve the warmest congratu-
lations and appreciation from this
House.

When my hon. friend Shri Kamath
was referring to this happy incident.
1 think he forgot that behind this
courageous step of our furces wus
the decision of this Government
They could not have gone across the
cease-fire line and occupied those
high peaks had it not been jn pursu-
ance of a decision of this Govern-
ment. That shows what the thinking
and the determinalion of this Gov-
ernment is.

Let us examing the whole thing in
that context. 1 am reminded of the
words of our great leader Jawshar-
Inlji who said that even mountains
bowed before the determination of
man. Here is an example where our
men have gone to those heights al
altitudes of over 13,000 feet and have
occupied these most vital and basic
posts on the other side of the cease-
fire line.

When the guestion of Kutch was
before us and was being discussed in
this House in wvarious ways through
questions and interpellations, I think
the Primp Minister made the position
perfectly clear.

15.49 hrs.

[SHRT SURENDRANATH DWIVEDY in the
Chair]

I do not view this matter or this
agreement regarding Kutch frum any

1887 (SAKAY on Gujarat-West

. 194
Pakistan Border (M)

party point  of view. It is not

Congress  affair. It is a national

agreement and has got to be viewed
from that angle. I do not want that
any purty angle should be imparted
to it. In spite of the fact that the
forthcoming elections sometimes do
blur our visions, yet, I think thal n
a matter so vital as this, therg are
hon. Members on both sides of the
House who will rise above that casy
templation and try to see clearly
what the issues gre.

Whenevey I have spoken in  this
House regarding our relationship
with Pakistan, T have always said.
and with all the force at my comi-
mand, that we have been rather pver-
generous to Pakistan In all our dedi-
ings. Pukistan does not understund
that generosily and that sympathy,
and wg have been spoiling Pakistan
by being over-generous io Pakistan.
Let us speak the language which
Pakistan understands. Even when
the Kuleh question was being dis-
cussed and questions were being
asked, I told the same thing to the
Prime Minister. When we had our
party meetings, I told the hon. Prime
Minister ‘Why con't you throw two
or three brigades and drive out the
people who have occupied our tuerri-
tory in Kutch?

Shri Frank Anthony:
three divisions.

They  had

Shri Harish Chandra Mathur: 1 por
a pglimpse of the Prime  Minister's
mind when we discussed this matler
He was quite clear in his mind even
when he said thal we Iove peace,
peacs is our life-breath, pesce for
our progress, peace for our prosperily,
peace for our development, that  we
will never hesitate o go to war if wo
cannot, through peaceful negntiations,
achieve what ls necessary. The only
two questions beforr us at that time
were whether we should go straight.
way Lo war or we should try nego-
tiatione: negotiations and then war,
if necessary, or no negotlations, no
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talk or discussion, we straightway
go lo war. Even there, the Prime
Minister was quite cleap in his mind,
and he stated it categorically on the
floor of this House, that we would
not go and have any talk with them
until  and unless they vacated the
ageression. He made  three things
quite clear. First the aggression
must be vacated. An hon. Member of
this House, I think Shri Himmal-
sinhji, was rather wvery sceptical.
He asked ‘Even Kanjarkot, you
mean?’,  The Prime  Minister  said
here, ‘Yes, Kanjarkop will have to be
vacated if talks are to proceed’. Then
ne suid that the status quo ante as
on 1 January must be restored. He
ulsp made it clear—and there were
strong comments all over—-when ho
sajd that we would not restrict our-
selves to Kutch if Pakistan did not
vacale the aggression; we would go
and attack at a pluce of our own
choive. He said that we would go to
war if they did nol vacate.

What is the position? It was not
as some of our friends think. It wasz
not as if somewhere in London
hetween Mr. Wilson and Prime Minis-
ter Shastri some decision had been
taken. T dn not know how hon.
Members forgel that from day to dav
here, Cabinet meetings werp taking
place to consider every little steo,
every little development that was
taking place. It was not by a talk
between Prime Minister Shastri and
Prime Minister Wilson in London
that things had been settled. What
were the Cabinet meetings here for?

What were they discussing? They
were discussing cach and every
development from day to day, from

step to step. The Cabinet was meet-
ing and il was reporied all over the
papers.

My hon. friend, Shri Indula] Yajnik.
for whom I have great respect. who
spoke so0 sweelly, said that it was
Mr. Wilson who told Shri  Shastri
that this Ding-Surai track was being
patrolled and, therefore, he accepted
it. that he showed some photographs
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and nobody knows; he never eonsult-
ed anybody.

Shri Hari Vishou
Prime Minister
conference in Nagpur,

Kamath: The
said so at a press
1 know that

Shri Harish Chandra Mathur; I
have got two ears. I have got here
the members who had a discussion
with the hon. Prime Minister beforc
he left for London. He mentioned
this very facl before the Executive
Council—I  particularly raised my
voice in horror, ‘Is it really so?....-.
(Interruptiong) .

know
But

Shri J. B. Kripalani: You
what happens in the Cabinet.
w#e are nol in the know.

Shri Harish Chandra Mathur: 1 am
not saying that, T am only saying
that it is not in London in a private
talk between Mr Wilson gnd Shri
Shastri that (ke thing was seltled.
The Cabingt was meeting here from
day to day taking note of every deve-
lopment. 1 further say that it was
not Mr. Wilson who told Shri Shastri
about it, bul much before Shri Shas-
tri's departure for London, this par-
ticular situation had been talked over

Shri Maurya (Aligarh): You want
to say that the whole Cabinet was
wrong?

Shri Harish Chandra Mathur: 1
am not saying whether the Cabinet
wag right or wrong. I am only ans-
wering my hon, friend .(Inter-
ruptions.). I am prepared to listen to
my hon. friends and answer them.



407

Shri Harish Chandra Mathur: My
hon. friend was possibly absent wiren
Shri Yajnik made a speech and gave
out certain facts. I am answering
those facts.

Shri Hanumanthaiva (Bangaloe
Citv): Not facts, allegations.

Shri Harish Chandra Mathur: What
he considered to be facts, My hon.
friend is ignorant of what was hap-
pening in the House, and that js why
e is raising his voice.

Shri J. B. Kripalani: ¥May we know
what was happening in the Cabinet?

Khri Harish Chandra Mathur; ‘hese
were the decisions taken that way.

Certain friends say that we are
prisonerg of indecision. Was Shri
Shastri a prisoner of inducision or a
prisoner of decisions? 1 would not
like to go into that fray between two

pgreat ladies in this House.  Another
equally distinguished lady Member.
[rom a public platform, hasx clearly

staled that she does not understand
what iy “prisoners of indecision”, one
ran be a prisoner of decisions,

Here, in this particular case, 43 Shri
Anthony has very eloguently pointed
out, we agrecd that there should be
negotiations, that we should consider
it peacefully it a peaceful settlement
was possible. Nobody in this House
ever said that we should not have any
talks, that we should not think of
peace, that we should straightaway
go to war. Did Shri Kamath say at
that time, “Why are you talking.
whatever the talk may be? Why are
you having any proposals from Mr.
Wilson? Why are you considering
any proposals?”

Shri Hari Vishnu Kamath: Read
the debate of the 28th.

Shri Harish Chandra Mathur: Was
this the voiwce of the House, of Parlia-
ment, of anybody? It was not. If
there had opeen g resolution to the
«effect that this House doeg not want
.any talk for peace. that this House
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does not want vacation of aggression
by Pakistan without a war, I would
understand that. Nobody said it
ever. Now it ig ul] convenient and
easy for somebody to come and talk
like that. It is clearly taking a poli-
tical advantage.

Shri Hari Vishou Kamath: A hase-
less statement you are making.

Shri Harish Chandra Mathur: Shry
Indrajit Gupta from the Communist
benches made g very eloguent speech.
He supports the agreement, he has
got to support the agreement, bul
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there were certain lega] quibblings
all the time. One does not under-
stand why these legal quibblings

were there, why he could not give a
clear and categorical support to it
He could not say that they rejected
it outright because he js going to the
extent of asking us to take the initia-
tive and have a settlement with
China. For his love for China and his
wanling us o take the initiative for
having g settlement with China, he
has got to support it The Commu-
nist Party supporte this settlement,
and supports jt very well, but now
because of their professiona) fire-
eating tactics, they must find some
excuse to run down the Government.

1 am glad Shri Rangg gave the
{fullest support to this agreement. [et
ug not forget that after thig settle-
ment was reached, Rajaji was the
first to say that it was good. The
Swatantra Party should have given
absolutely unqualified support.

Even the Communists let wus re-
member, in their first flush, gave un-
qualified support. It wes only after
some time when they met here and
considered their further strategy, they
thought thay they should somchow -
qualify It, take some political advan-
tage out of it. It was only a second
thought.

The Communists, extreme Jeft and
left, support it. Shri Ranga’s party
supports it. Of course, the Jana
Sangh have their own view. I do not
have very much quarrel with them.
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They have been persistent, they have
their own views. I do not want to go
into that, but I can understand that.
And I can understand the SSP which
is not understandable by anybody.

Shri Ram Sewak Yadav.
you.

Shri Harish Chandra Mathur: They
are out for nothing but trouble. What

Except

1 understand is that their  whole
programme, g5 announced b their
own leaders, is to create usion in

this country, to create chaos in this
country. It 1is their pronounced
policy; it is no secret; it is all in the
Press. Their only one programme,
one idea is to create chaos. ‘They
say: let us create confusion; some-
thing will come out of thig chaos and
confusion. .. ...

168 hrs.

Shrl Ram Sewak Yadav: There js
ulready chaos and confusion,

Shrl Harish Chandra Mathur: That
is the only contribution which we can
expect from them and which they
have promised to thig country. There
is no worthwhile alternative one can
expect from them. Dr. Lohia has
times without number gaid, from place
1o place, all the time he says: we
want nothing but cheog and confu-
sion; something good will come out of
it; we know we are helpless. What
is their slogan? By such and such
time either this Government will pm
be there or he will not bg there. 1
do not see any prospect of this Gov-
ernmenty nol being there. I do not
know whether he is also going to in-
dulge in self-immolation or what he
wants to do to see that he jg not there.
We wish him well. 1 wish Dr. Lohia
well; T on]y wish that some better
ense prevails upon him.

What has been the world reaction
i this Kulch agreement—the world
reaction from all the quarters, not
only from the USSR or USA? There
is mo one quarter or one country or
one place which has mnot acclaimed
this agreement.
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EL i | So, that has been
the genera] reaction from al] over the
world, from the entire Press. I do
not think that the entire Press of the
world, all the statesmen of the world
have gone mad. What §s behind {t?
I am not going into details, There
may be some clauseg to which ex-
ception could be taken. If it was
only g dictation from us of our own
charter of demands, it is anothcr
thing. But it is an agreement bet-
ween two hard bargaining people;
there wil] always be certain clauses
to which objection could be taken.
What is the scnse of this agreement?
It is not only that we wanted to be
generous, The whole  trouble  wilh
this world today js that we say ont
thing gnd do another thing. Ou
professions are one, our performanc.
another. Everyone is talking aboul
pence,  This country  has taken o
leading part in talking always abou!
a pl.'arl:l'ul approach It js to  mive
a positive meaning o that  word
peacviul approach thalt this has been
done.  That is moral. This agrecment
is perfestly legal; it i informed by
vision and wisdom; this agrecment is
militarily and strategically wise. W¢
knew very well that Pakistan wab
itching for trouble and we will have
to deal with Pakistan in the proper
place. What is the cmotional side?
The emotional side cannot be jgnored
in spite of the fact that we do not
want ouy visions to be  blurred.
Nationg eannol ignore emotions. Wha!
{s the emotion now? 1 wish the
Government understands it and the
Prime Minister, I hope, reflects fully
the emotion of the nation. It ig this:
that we have no right to breathe
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the free air of thig country until and
unless we make the full determina-
tion not only to drive out the infiltra-
tors but {0 make it understandable
to Pakistan fop all times to come and
1o see that thig trouble between
Tndia and Pakiston iy knocked down
for al] times and there would be no
repetition not only here, but that
there would be no repetition of any
act of aggression. Pakistan will for-
get to think of committing any ag-
gression against India and I do hope
that that will bg the attitude which
will inform us and our fulure zction
will he guided by that. Pakistan it-
¢lf has walked into that parlour and
it is for this country to pay back and
let Pakistan understand thay we mean
husiness.

Shri Himmatsinhji (Kutch): If the
olther hon. Members had found it
difficult to look at this question with-
out emotion, 1 think it would be
mosy effective for me to look gt it
not from that point of view but from
w different point of view. My hon.
friend Shri K. C, Pant, gpeaking some-
time ago, described this agreement as
« compromise, and that is what it is.
T dn not want te go into the merits or
the demerits of this question, but I
would like to say thay we wil] have
to change our way of looking at
things. We wil] have to be ready
with our policies and pot grope jn the
dark. As [ said last time when 1
spoke on the Home Ministry's de-
mands, the Minister of External
Affairs said one thing, the Home Min-
ister had another thing to say, and
when the hon. Prime Minister came
before this House he had something
quite different to say. He had said
that no conditions were laid for talks
with Pakistan, Iy that js how we go
about our policies, and particularly
those policles which concern the ter-
ritorial integrity of the country, then
I have no doubt in my mind that any
aggressor, be it Pakistan, Ching or
anybody else. will be forced to de
such things.

Then, in the course of this debate
1 have heard many hon. Members re-
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ferring to the army loosely.  They

have said that our army has suffered
losses there, that our armed forces
have had to vacate cerlain poins.
etc, but they do not realise the diffi-
culties which those brave jawans had
to undergo. I have been there. My
hon, friends Shri Kamath and Shn
Mahida were there with me. If onc
can imagine standing in that arid
land in the trench with sand blowinp
inte wvour mouth, eyes, throats, ali
the 24 hours, one will realise what
difficulties those people must have
undergone there. Water was scarce:
it had to be carried from long distan-
ces. If we saw the morale of those
boys there we would certainly feel
proud about them. They were known
to do gomething. That is the spirit
which will ultimately save this coun-
try. To say thalt they were driven
out jg not right. Under very difflcull
circumstances, th put  up a very
rood show for which the whole coun-
try should be proud.

Talking about the military, as !
wus saying carlicr, our country
should have a balance between puli-
tical thinking and military action. 1!
is all right for hon. Members from
the Congress party to talk of peacc
snd peaceful approach. Iy was the
same peaceful gpproach that brought
about the trouble on the Tibetan
border; it was the same peaceful
approach which hag landed us in this
Kashmir problem. It js the same
peacefu] approach and  hesilation
which has caused this country and its
economy greni siresseg and sirains all
these That is why I am em-
phasising: Let us be prepared for
all eventualities.

As I gaid, had we acted in January
or February or latest March, Wwe
would not have had to face all these
difficulties. T am quite sure of that
In 1856, when the Pakistani intrusion
was poticed in Chhadbet, we moved in
there and I am proud to say that one
of the units there wes one in which
T have had great interest, because
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the old State forceg were there.
They moved in and Pakistanis with-
drew. Of course, they have no place
in thalt area. Dharabani, as 1t is
known, of which Chhadbet is one por-
tion, was grazed by the Maldharis.
Cattle herds from Sind were going (o
the erstwhilg State of Kutch and these
Maldharis used to graze there, They
used to pay grazing dues to the State
of Kutch, This right was inhevited
by the Union Government when
Kulch became a Part C State, I am
sury Giovernment has got those records
in the revenue department. Apart
from that, when murder cases and
cases of loot took place on this side
of the established border, the Sind
Government handed over the caseg to
the Kulch State. Of course, this is
for the Government to see ang put
forward the arguments. Thes, are
some of the basic facty from whicn
we cannot get away.

1 do not want 1o take up the time
aof the House by repeating whay has
already been said in this contex: DBut
1 wil] say one thing that if by any
chance we lose 3,500 square milcs of
our territory, the people of India are
not going to forgive this government.
Pariicularly, the people of Kutch
will not take this lying down.

Shri J. B. Kripalani: Sir, it is no
pleasant task to criticise what the
government has done in its wisdom.
1 we eriticise it, they can throw it
in our face thay they and not we
represent the country. So, they have
a divine right to rule and also an
equally divine right to misrule,

Let us ser the history of this dis-
pute. 1 happen to have been born
in the province of Sind and I know

what this area is. It was always
called the Run of Kutch. It is mot

‘Rann’ as some people say, but 'Run’
which means desert. It was always
called the Run of Kutch and not the
Run of Sind. My friend, the Maha-
rag of Kutch, has made it very clear.
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Whatever his title may be, now he is
a member of Parliament.

Shri Himmatsinhji: The Maharao
is my brother; not me.

Shri J. B. Kripalani: [l¢ has des-
cended down or risen up, shall I say,
to be a common man. So, it is all
right whether I mention his title cor-
rectly or wrongly.

He has made it clear that when
there were criminal case: in the area
the Sind Government—it used to be
the Bombay Government and Sind
was only « Commissioner's Division of
Bombay  Presidency handed them
over (o the Kutch Government It
was an area that belonged to the
Kulch Government., The British
Government could not have poasibly
handed over what dig not belong o
them. This ix an undisputed fact

The only quarrel that could have
arisen was the demarcation of  the
boundary. The Prime Minister a0
many times said here that there s
no question of Kuteh  tervitory It
that is so, how does the word “deter-
mination” with regard to the bound.
ary come in? Demarcation of the
boundary is understandable I
means that those who signed this
document commitied & very creat
political blunder and, 1 think, a legai
blunder, by putting n the word
“determinaton”,

Then, mueh hus been made by Mr.
Anthony about our commilments in
1959 and in 1960. Let us  analyse
these commitmenis. What are they”
The 1859 agreement says tha! there
would he peaceful settlement of hor-
der disputes—not of territory but of
border disputes—and if theore could
be no peaceful setilement by neg.ia-
tion then there will be a tribunal The
tribunal may be mandatory. but what
your terms of reference o that iri-
bunal are, is the essence of the thing
If you give them wrong terms, thun
it is mot thal you repudiate negutii-
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tions but that you put yourself in a
wrong position and that you are poli-
tically wrong. It is not that there is
objection to the tribunal deciding
border cases. It is not our conten-
tion that there should not be peace-

ful negotlations. Everybody, even
the  aggressor says that  he
believes in peaceful negotiations.

There Is nothing wrong in this, In
having a tribunal for border disputes
there is nothing wrong. But when
you give to that tribunal the determi-
nation of what is your territory amd
what ig your cnemy's territory, then
I say you have bungled and it is not
in accordance with the 1059 agree-
ment.

Our Prime Minister also said that
certain commitments were made dur-
ing the last regime, in the regime be-
fore him, as if he wanted to say that
he was bound by those agreements.
First of all, he is not bound by those
agreements. Historical events  are
chmging every day now. He  hes
bound himselfl by saying that he will
follow, in internal and jnternational
affairs, the policies thal wergy laid
down by his predecessor. So he can=
not take refuge in that. It was apen
to him, it he considered that there
were handicaps in the 18580 sgree-
ment, to say that we are not bound
by this agreement.

Let us now see what the ugree-
ment of 1880 is. What does it say?
It says that there are five disputes,
and the Kulch dispute comes the
last. It says that data sha]] be col-
lected. While gata is being collec-
ted, Pakistan comes and attacks us.
“Data being collected” means that
the two parties would meet, com-
pare that data and on that data will
be decided what is to be done, what
i right and what iy wrong. Noth-
ing in the 1959 and 60 Agree-
ment made us come to the conclu-
sion that we were bound to appoint
a tribunal after aggression. If there
was aggression, that meant that the
Agreements were repudiated. The
1969 and 60 Agrecments had been
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repudiated by Pakistan. And  yet
we say, we are bound by these
Agreements. This is a very strange
thing. [ do pot know how Mr. Frank
Anthony could, with his legal know-
ledge and legal quibbling, justify it
It has political significance and not
legal significance. This is a politicul
affair and not a legal affair. Let
us not forget it,

Apain, 1t js said that this Agree-
ment is commended by all quarters
in the world. Let me tell you that
today, excepting those who suffer
from tyranny, nobody wants  war
Even if the cause is just, the peoplc
are so much afraid of war, ang it»
spreading, lest the world should b
destroyed by nuclear weapons. There
is an outery from every quarter thal
people must stop war at any cosgt
But if it had been a porticn of hi-
empire, 1 um sur,. the worthy Prime
Minister of England would not hawvs
talked in the terms in which he tul.
ked to our Prime Minister. 1 cun
understand the anxiety of every
nation 1o avoid war anywhere, ex-
cepting where their own | interest
are involved. Wherever their  own
rights are concerned, they are pre-
pared to risk world conflagration, they
are prepared lo risk nuclear war and
they are prepared to risk the des-
truction of the world. But we are
in o different category. We have al-
ways considered  ganyasa  as  the
highest state in life.  So, this natioe
has become o sanpusi. How does o
sanyasi live? Hg lives by begging
Wi ure the greatest beggars jn the
world. The sanyasi does nol care for his
family., But he savs “The whole world
is my family—  amdg ‘weiews’
He does not see whether his peopiv
are defended or not. But he mus®
defend the world He is more cun-
cerned with the opinion of the world
as Mr Mathur, said today.

I remember, in 193%, when Gan-
dhijs, relurned  from  the Round
Table Conference, the country after
having given a great fight to  the
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Hritish Government tvas also  ex-
hausted, many wise people told him
that the country was exhausted. He
said, “Remember, the challenge has
not been thrown by us. But if any-
body refuses y challenge that is
thrown by the opponents, he must
go down! Whether we are prepared
or nol, we must accept this  chal-
lenge.”  Then, in 1842, in the Con-
press Working Committeg there were
some wise men. Do you know what
those wise men suoid there? They
said, as Mr. Mathuy said today, as

Mr. Anthony said today, that you
must think about the international
opinion. Gandhij: said, “1 am not
going to think about international

opinion in a thing which I consider
to be right. International opinion is
affected gnd is guided by its own in-
terest and not by our inferest.” He
said that intermational opinion would
veer round us if we give the battle
to the British Government. So, it
in not the international opinion that
rounis. 1 am sure gvery country, in-
cluding Soviet Russia, will bless us
for having come lo this ngreement.
The Agreements of 1950 and 1960 did
not prevent ug from making correct
references. Our Prime Minister has
sid several times—If 1 mistake not—
that there is no question whether
Rann of Kutch belongs to us or not:
there was only the boundary gques-
tion; there was only the question of
demarcation. If we cut our hands
and give them to the foreigners and
the foreigners make us say  what
they want, T am afraid we are in &
bad way.

There is another thing which is
more important than anything else.
Did our Government know that there
was a portion of our territory that
was being patrolled by Pakistan?
This is the crux of the question. If
they did not know, thep I say that
they were culpably negligent. Cul-
pable neglig is also 1 al; It
is not only legally punishable but is
also morally wrong. I remember
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that one day Mahatma Gandhi signed
& document and he brought it to the
Working Committee. We told him
that he had signed this under mis-
apprehension but he said that a man
of common-sense should not  have
signed it. What is culpable negh-
gence? It is that which a man of
common=senss would not do. A man
of common-sense would not  hawve
carried on this negotiation unless he
had the facts before him, This Gov-
ernment did not know that a portion
of our territory was being patrolled
by Pakistan. And to whom was it
proved that it was so” They had
ng talks  with  the Pakistan's
representative; it was proved to the
Prime Minister of England. He was
convinced that this portion was being
patrolled and we accepted it. We
accepted it because we had no know-
ledge.

1 was talking about Mahatma Gan-
dhi's example. When we pointed out
to him his mistake, he said:

W AIMNE |
gwt w21 419 W19 O/T FT1 FRA
fir gw T

He said that he was not fit Lo lead
the country if he could commit a mis-
take involving the lives of millions of
people. When peop'e make guch cul-
pable mistakes. they must be taken
to task.

Shri Hanumanthaiya: Did you ln!‘u-
Gandhiji to task and remove him
from the leadership”

Shri J. B. Kripalani: He had re-
moved himself, but all the people
went to him for advice. When he
decided sbout Quit India Movement,
more than half the Working Commit-
tee was against his decision and he
said that he would go all glone
Then, what have we done? We have
allowed them to patrol a portion of our
terrtory. All right. But they say
that in this area in which they were
patrolling there was a track which
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wag iraversed by their camels, and
there was po trace left of this. After
that they began to bring their jeeps
and their wheeleq vehicles and all
that. We say that that area is not in
their possession. What js the defini-
tion of possession? We cannot patrol
that arca. But they can patrel that
area.

Shri Harish Chandra Mathur:
can patrol that area,

Shri J. B. Kripalani: It is semantic
confusion to say that it is not in their
possession, since we cannot go there
but they can go there. I do not know
what the meaning of possession is.
Does possession mean thai there should
be in that area of Rann of Kutch, in
that desert area, some pEDDIE living
who are Pakistanis? There is no such
thing like that. People are not living
there; it is a desert land. But they
have control of it, and we cannot go
there. So, when it is said that it was
quile right to say that the conditions
regarding the status quo ante of Janu-
ary, 1965 were fulfilled, it actually
means that those conditions were ful-
filled according to the defective know-
ledge that our Prime Minister and
his Cabinet had. That is all.

1632 hrs.

[Mr. DeErury-SPrAKER in the Chair]

Then, there is another thing, When
Jawaharlalji talked of a tribunal, I
am sure he had in mind only one kind
of tribunal, and it was that there
should be a representative of India,
an Indian national, and a representa-
tive of Pakistan, a Pakistani national,
and a neutral person selected by com-
mon consent. He did not want an
internationa' tribunal. But we have
consented to an international tribunal.
We have allowed this border question
to become an international question.
It was a question between Pakistan
and ourselves and it was not an in-
ternational  question. Lat us
leave this aside. The Pakis-
tanis are treacherous people, and we
knew their treachery from the days
of the Muslim League. Even Gandhiji
could not convert the heart of Jinnah.

B ADLSD—D.

We

Pakistan Border (M)
But, now, there are here in India,
people who think that by giving con-
cessions to Pakistan they can change
the heart of Pakistan. Among them
15 the distinguished and the learned
leader of the Swatantra Party. It is
very strange that the Congress should
stand in need of the support of the
Swatantra Party! This is a very good
alliance. Then our Government have
the support of a saintly person who
sometimes makes his incursions in
politics, I do not know whether he
knew that our Government did not
know that some portion of this terri-
tory was being patrolled by Pakistan.
Then, there js the man of good-will
called Shri Jaya Prakash Narayan
who wants peace at any price. And
with all these distinguished suppor-
ters, the Government need not  be
afraid. They have also their majority
in this House. But I say today that
we have been subject to may ghokas
many deceits and betrayals by Pakis-
ian, the latest being in Kashmir. Do
they not even now say that in spite of
what has happened in Kashmir, our
agreement stands, and we are there
on the burning deck when all have
fled, and alone we stand? Are we

going to  say to the world
that, ‘Whatever Pakistan might
do, we stand by this agree-
ment  because  jt is an  interna-

tional agreement'? [ say there can
be no greater nonsense than  this
When we have clearly been shown
that their words cannot be trusted,
when the Prime Minister has said that
their words cannot be trusted, can
we then sit with them round the
negotiation table? With what face
will the representatives of our Gov-
ernment sit with the representatives
of Pakistan when Pakistan has infil-
trated into our territory in Kashmir?
I say this is absurd. How can you
face each other? How can you face
a person who has betrayed you time
after time?

The only thing is, you scrap this
agreement. Thig agreement was sin-
ful ag it was made. It is sinful to
carry out gt this time of the year
when we are fighting Pakistan with
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the skin of our teeth in Kashmir. I
say it is time enough for Government
to retrace its steps if it wants to be
considered a powerful, good and hon-
ourable government, a  government
that does represent the people, not
only with the vote of the people but
the will of the people, Go into the
market place, go into the bazar, go
into the kucheris, you wil] find that
the people think that this is a wrong
agreement and the people think it
will be wrong, ai this time, to talk
with Pakistan. There can be no
talk with Pakistan except at the point
of the sword because it has un-
sheathed the sword. Those who
live by the gworg shall perish by the
sword.

st wd :  TUsTW AEmm, w59
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*. . . with hopes and faith this
House afirms the firm resolve of
the Indian people o drive cut the
aggressor from the sacred soil of
India.”
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F 11 wd &) gt g F q@ wwT 97 ¢

“ . . . by a reference to an
‘impartial tribunal' as contemplat-
ed in the earlier agreements on
the subject”
wet @ W@ ( Earlier )
iz &1 FAFT ¥, (959-G0 ®
a1 wEEA F ara o 97 S fe o
TEIET A UTHT BT TH AT
AEEl A wEr § Al 9T qar fregme
AT wifge a1 famd wrea #r o
T e afe gan, oF drfees
1 WX ¥ g A9 dee ag gan
farast fr g 91 8w o T & W -
#fer aror &1 1 feegew @A SaE
o1 sqeeaT AE T At ¥ 1 oag AT
g1 fa2wit g o d=i &Y fael g &
F7O 0% AOF ¥ 98 WAST Go o
Hlo ¥ T¥T IAW ATAAr | W™
T §5 § To UTo "o F1 1§ wr
T wT Srgar dfE ag wfr aw R
fF 7o a0 Wle ¥ faaa Y myr @
W &, aT AET F &WT & ey o qEw
T § A w97 IOW &7 g X §
Jo UTe Wle UF O¥ Tzt F1 a7
TR A AT A oW v g oA
ot w1 awra s § afes qa
% TAR! T TEA ®T sgaweQr €<@v
¥ %o & faw e ag AT FAT
T § 5 gw aw tw ¥ esfim
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X TEET qERT ¥ FATE AOE § IAEr
frrm w7t £ gurdt o wfs Y
=1fgn | w7 gw w39 favew w3
#1 wie 81 AT w77 ¢ A g WA
ST HIRTAT F T T FET FT AET )

% v & ag wgAr wwar g
At AT AT T FO TG 0F WreAAd
1 Tt IBAT 47 AL fRETT 3
T WIF ¥5% § gA A qE & g2g
®! HIT T # W WA AT OE
A gEwET wTA wHT § ag 99 fat
§T 7T 9 a9 foged &1 w9 %7

w g

o) g ot J Wl ST AT
fear W wg e wmadd w1 fode
¥ wifgz g @ fr SF g o1 a0
ammy fear & ST W e s
7T & wwaArd) w1 oo A | &
araar fe g fem w9 § 3 ) 9
TRl & FATH AL 19 H P ) TEA
AT AFTT A AT °@wq fwmn g

o arar ofawr & faar §

“What will be objected 1o is
that Pakistan's claim that a terri-
torial dispute involving 3,500
square miles of territory exists
has been virtually recognized"

oY AdY, @ wwar 3 fer fawr

“New Delhi is set on a coursc
of appeasement whose ultimate
outcome is fearful to contem-
plate.”

o® w7 ggarr F fawr

“The Rann of Kutch is a pres-
tige issue. There should be no
ambiguitics about it. If Indin
fails here, she will fail every-
where else.”

it Ay ¥ 9 oY agA ¥ wwwd ®
wizw §, fod sw &w & w1 7

Pakistan Border (M)
o Aw ¥ g & o §, fog W
Fawtd 7€ qaTEr &f & ag AT
agt fem g

@ &t # A A W
& ow am s wEar § fe oW oy
FARYT g1, W AW T wwT W
g91 ! 7 ¥5% ¥ wUWET 8T & g
=TEd ¥ fie Tifmma & gt W8 Trry
g | Tt AEY, ERTO e g qE
w  § fs gura dw o g HaT
wifer g 71 wHir & ST o Tt ey
# wre Fandt 2=, qg ey W & /AT
W o W R wfew & @m
quT s g fe Forer 3w & oy e
firar mar, v ag Wt Bar WA
Wt qrfeea & daT RoRT AT AT §

st gAY sEw A og wEr fw
TfFer 3 ST 9T AN €
grmren gz & e fe wsm & ™o
F GUHET ATRTRATY g1 Ay e
fegem w1 woa g1 1 & oot
arza & wgm f dar am Y £
arficerr ¥ wTefT 07 EW W ¥
g fvar § fio fergram aod dawr
¥ arqq Y wmam | ZEA A fe
qW WIOAIT 9T gEAT L AT A WY,
FfFT F98 T & quET ¥ 61 ow
T oym, wWife fpgema A At
da1 v B, 39 A gt 91T gudier
Y FTETC W1 TFA O L9 g g

arx & gar q41 A 7 qX oA
argan & fr ag awern fan fo g,
39 & OF A{M arT 1 s gar 7 e
7 AR & mf gE ¢ vaw dis
oF wfit ¥ AT FVATT 97 FAAT g4,
o gEAT guT 1 Az T fgepe &
w1 i @, fgpam & frmy vy



515 Indo-Pak Agreement AUGUST 17, 1965 on Gujarat-West Pakistan §16

[ aYd]

| wfera & A faady Jre a
AT AT Jg 1T HAT &F AT g 7
® @ awAly ® &7 f FEw
& 4% oF oy @1 A 3@ ¥ oA
oft-qeft # qfsve #aee (Judicial
scparation) g1 oma, AfeT fRT I
afs ag #2 f& gy wdt gt & Wi
T AT qAgdEE T @ ¢ A g
wrEt &1 qarfeRZar A€ 1 wEoia
g " T w1 oag Fw SE 94y
w17 § f 77 g otz § 2
I ATE A ana g Favy
ag 9@ wrga g f& s davc w5y
FaTiry 39 & Avad AE 0 gare #
¥ aga & aANly gq A1 AW H 22
& TR W 39 & qrAA W e |
WL gg 978, a1 § I7 §1 vRiq ¥
FEATE | XH T AT A & 2oy aw A€
FRAT & | WA gH &1 7 freww dem
grm fw gw fom avg & woq o Y a0
awd £

o & g & gwg A AN oA
w&1 oY, agr arT & wra ar g A
g1 war fir 29 45 w1 A0 47
£, gt ) g 1Y AaE T £, gA (93E
§T 97% & A &, Afwd w7 45 w0
THAT Fr fFEY A7 TF qFAT WY =
wTE, A1 A7 QAT GF 4 IF ATA 8 |
45 FUT AFT 7 T AT6T FIAY £,
awd fi T4 %71 296 T a1A7 AAT WY
TS aTFT TEAT I AT [T ATRIL
€H A% ®' sgaedr & w4 af @ 5 ag
H a7 & favsgt 1 Ag1 A /09T 2,
foa & 2o w1 w0 Y 4% 1 ArAEw W
AN AT Araqar wfgd o

FWATT & AHA 56 4qT AT
TR 931 q 7 faviqr a4 #1905 $5%
ATt o 1 fatidt AT % Aar za # oAy

Border (M)

g F A1 oA qr 1 9y AT
FTiT & wae qv forfema @t ar
Frar arfzw =Moo wERTHT F1 a7 farare-
g Y | qTET AR Mo WRAIHT A
X4 9T ¥ wgw 547, 95 qamgTary
HE® F1 FOAIC 1 T A F o
¥ geTwl faar a1 1 ST 34 9T 39
wwat oy fear @, #feq 34 1 adf a0
T | HTH FUE BT SR A @
g AF ) Tg o gardd fgeaEr
q1L AT F & | WA AL EIN AT EA
W & aNgT AT OF qZT qE MEEH
fawm & & gg waa & f§ Fdre
fergeama w1 g0 31 frpErmT £
&1 UF @7 FIOg 9 AT KT @I A7
famr mar &, g1 & 7@ qq T oav
TEAT § | WA FIHG TEN F AT (e
aritfaga, fava & wrrfaaa £1 @@
Tgd & | T T TTAGT FT AT T AT
G E 1 gH TTUgT T ATAT Ag
FAT § | WIT IT T ALAL FAT 91, AT
fae™ aerg aTET & aOw A w7l
W ? ¥R wafg ¥ 39 7 w0 faww
fan qr 7 sa g €7 04l A H AT
T W) [Ty A FT AeA § e
T 19 @ ¥ AW A qAOz AL, @
| §9 a47 qovad sAq, faq §
aftorra 3w & fag wea g gt

oIS TF FCFT T@ G H d3 WY
go X dE & ¢, o e e
FA ®1 T 9T &1 g1, afew dwe
awl a6 fgegmma €1 Aifgdr g qF
gara wrw & favwm gae sf@ &
g s1m & g fem avg w =fa
@Y Y| RAG TET A WA AE AT BET
for &, 99 & Zw 7 FFAT AFY §Y Awr
%1 ¥ wgen g g % 59 7 wvw-m
1A Fe fa &, 99 1 @ FTHIT
g7 gEAT W IAFT I afeee w71
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W oY "AT gAY WTEAGT T 1 WIR
gt wifer & favam &%, =@ gw
wif & fawamm 3, g g 2w oo &
favara ¢ W g g7 gffar mfia &
fawame w1, sfe afwear a9 grem
¥ arw T woEwT R

qiffem &1 9w awE, w3,
I o At & fag # gur @
foraer a7 &1 T8 g T gfaa mamao
¥ gaT g1, 3 T w1 o1 mife s
wrraar # fqvam adt &7 wamn g
™ A F Oew A1 dafoe g f, &
fady e WY ATRA w1 AT e E
TR WA g FIEIT HOHAT arad A%r
feay wwet, A1 ag mfewaE 1 ggar
FCT & AZY U6 AT | W qrfEEAT
1 gOH F (AT @, A AIHTT BT KW
aw #t wfdm &1 g wwAr i
an qut & f§ wefaa £ 9 o
gHTC %59 W #, W fgrgeamA &1 41 &
fo aga o<1 8, wwi &3 F< afFaE
& &M aga & v w9 g, IAE;
F1 qzd T, WTA 1Y, WA TEET H]
FTZ @ | q% TE g=ET AT # )

& wgm s 3w {29 & fAq aer &
a8 T fey o, afer ®isr ®1 ag
saer o a1 wfaerr g fzor @@
T favama g f fegeama o1 S wt
fergeama & faodl Ame & fewit oY
faarg # fat ot w17 H amae A @
wE fF I 1 9T & g0 g g
faat JT | T A §7 ZHAT A AT
&, WY I 97 qgt F=AT &, AT I FY
Tt o7 =7 7T &, FAAT q7T 97 A=
aqgT A—F w7 At o G A
et w1 #1€ fadig wa T8 2, oEiA
w1 1% frvem v W & At fam E—
ax & fw agr or gu A f5am o,
T 97 w94 ¥4 § fAg = A =
w1 | X\ A7E & % feewt & g @
R ¢, afew 39 § W A dmd

Pakistan Border (M)
& aunf W awdr § W w1 QO
qYET FAT =ifew fr ag 2w &) At
T T FT T |

FEE-T KT A1 gAWAT g
& arq gur §, =7 ¥=w s £ A
3, afew o7 Fued & v Y g,
qERT WY AgiaT w1 awre w7 faar
a# 7€), ™ AR W awg & AN
T8 AW %1 3500 T HiA FHA ATAT
g€ T9T et @ | AW Tz R U
usatE g fE wra av gw ww 1@
¥ f§ g 9T w1 smEr 8, Afe
uTH g9 A 3500 T #W FHGT A
frareae T oTe faar § 1 T@oAvn
®T AT 1 AT w7 g9 A qrfEwara wy
Iwaar §, 99 %1 A% fzar @ froag
o oft sarE fRaAeddt w3, ol ot
SATET WATTH K1 |

& wmo w1 wamEr gmy Adr AAr
|[MEAT E | W19 A AR Ang famy, gw ok
fom aga aga wwwmiz | e A & ¥aw
o7 w7 AEAT § T afs st Ay
¢ fx 2w @9, WA Avgar @@, A1 7
T AWREIY §1 7Y &7 21 90feld | AW
a1 7 & f aide S 9 e &
ATY T F W A GE T WA AIHTT
w1 AT ®Tw 27 F1 A H IO T
®T, TR F FAT I5 F7 DAA A7 i )
wTOH TF ¥ wIET & ol adar @
fr fge  famm 7 w71 gu, wgw 1
fomaT 7 w77 g, | favra o) famr
T FU, WA AL, WrAg A
Wt wrea &1 Far #1 oA w1 g,
¥l ¥ FoT I3 6T, EW & WA AT
iz & fag, wieer & famior & fam,
€q 39 &) sy ¥ fao 7 @i w3 w7
FEB-T ¥ AUEE ¥ @17 7 A1 A
g §, T wfrg

w1 ot & mg & g o fer
waaTE qaT
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Shri Brajeshwar Prasad (Gaya):
Mr. Deputy-Speaker, Sir, I support
the Kutch agreement. Our nomince
in the proposed tribunal should be a
Russian statesman of the stature of
Mr. Mikoyan, Mr. Brezhnev or
Mr. Kosygin. On the lines of the
Russo-German Pact of 1839, an Indo-
Russian pact should be forged with
the subject of solving the problem of
Indo-Pakistani conflict. Pakistan has
attacked Kashmir with the object of
pressurising India to agree to the set.
ting up of another tribunal. The
answer to the question whether or not
we should endorse the Kutch agrec-
ment depends upon an answer {g the
question whether or not a war betl-
ween India and -Pakistan is possible
or desirable. We are living in the
bipolar world and not in the inter-
national system of the balance of
power. The balance of power has gol
relevancy in relation to Russia and
America only. The international
system of the balance of power was
dissolved the doy the bipolar world
and the thermo-nuclear stalemate
were established, Europe in generul
and Germany in particular were divid-
ed into two spheres of influence—Rus-
sian and American, the atom bomb

was dropped over Hiroshima. and
Russia became a thermo-nuclear
power of the stature of America.

The thermo-nuclear gtalemate binds
Russia and America in a bond of un-
breakable unity. Russia can use force
against eastern Europe only. AmeTica
can use force against Latin American
only. No other State can wage war
against another without the consent or
connivance of either Russia or
America, North Koreg invaded South
Korea with the connivance of Russia.
The United States of America is throw-
ing bombs over North Vietnam with
the connivance of Russia.

off gwa WA woATT :  IIAR
wirza. 9 & wfg7 fie fawa oo @

Border (M)

Mr. Deputy-Speaker: He is coming
to that.

Shri Brajeshwar Prasad: China
invaded India with the consent of
Mr. Khrushchev. A war between
India and Pakistan is neither posaible
nor desirable till the bipolar world
and the thermo-nuclear stalemate
last. Neither Russia nor America
nor China would have joined hands
with either India or Pakistan if the
Indian troops had attacked the Pakis-
tani troops at Kanjarkot. India
would have become another Congo
if it had attacked Pakistan at any
other place. The Russian troops are
standing in Soviet Central Asia on
the borders of West Pakistan. The
American Seventh Fleet is patrolling
the Indian Ocean. Both India and
Pakistan are sandwiched between
Russia and America. Airborne
Russian troops will occupy West
Pakistan and the peninsular regions
of India will be subjected to heavy
bombardment by the Seventh Fleet
if India attacks or is attackeq by
Pakistan. When the British, the
French and the Israeli troops reached
the ouiskirts of Cairo, they were
prevented not only from entering
Cairo but from marching one step
further and were ordered to  with-
draw from Egypt within a  specified
period of time determineg by the
American Government. If the United
States of America had no hesitation
in preventing England and France,
its allies, from conquering Egypt, a
non-aligned country, will it have any
hesitation in preventing India, a mon-
aligned country, from attacking Pa-
kistan which is a member of the
SEATO ang the CENTO? The Sino-
Pakistani pact has strengthened the
bargaining power of the United States
of American vis-a-vis Russia, because
China is on hostile terms with both
Russia and America. If China is asked
to choose between India and America,
it will choose the later, If it is asked
to choose between Russia and Ame-
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rica, it will choose the latter.
1f America is asked to choose bet-
ween India and China, it will choose
the latter, because China, and not
India is the balancer belween Russia
and America. If there is any country
in the Afro-Asian sector of the Rim-
lands which the USA loves most, it is
China. China will choose America
and not Russia because Siberia is the
only place where China can expand
profitably. The pro-Chincse elemenis
are stronger in Washington thap in
Moscow. China has laid claimg over
nine lakhs square miles of Russian ter-
ritory in the Heartland. It has not
'aid claim over any portion of Ame-
rican territory. China is a  greater
threat to Russia than to America.

The United States of America will
cither be neutral or join hands with
either India or Pakistan if g war
breaks out between India and Pakis-
tan. Russia will be ncutral if the
Uniteg States of America adopts the
policy of neutrality, Either Chinese
hegemony will be established over the
Afro-Asian sector of the Rimlands in
general and over the Indian sub-conti-
nent in particular or the Afro-Asian
sector of the Rim’ands in general and
India in particular will be divided into
two spheres of influence—Chinese and
Pan-Islamie, if both Russia and Ame-
rica adopt the policy of neu.rality in
the event of the outbreak of a war
between India and Pakistan. All the
Muslim States will rally round the
banner of Pakistan if both Russla and
America adopt the policy of neutra-
lity in the event of the outbreak of
a war between [ndia and Pakistan.
Russia will join hands with India if
the United States of America joins
hands with Pakistan.

shgrn e wourw : | IUEAW
gy, %a7 fedt wAfm o w0
AT g g 8 wafa d ?

ot g faX (arUrHET) 0 9T
ﬂ#d i MR vsr s gi
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st geq WX wwaw : WigT Tr

AMIQTE

Shri Kapur Singh (Ludhiana): The
hon. member is making a useful con-
tribution and he should mot be inter-
rupted.

Mr. Deputy-Speaker: He rarely
speaks.

Shri Brajesahwar Prasad:
will join hands. ...

Mr. Deputy-Speaker: We are con-
cerned with the Kutch agreement,
Why bring in Russia and America?

Shri Brajeshwar Prasad: | am deal-
ing with Kuich. I um saying that
war cannot break out and what will
be the consequences if war breaks out.
The whole question hinges upon this

Russia will join handg with Pakis-
win U the Uniled Swawes of America
Judis hands with anwa. Chinag ma)
either be neulral or join hands with
either Hussia or America if a limited
war bruaks out between Hussia and
America i the Indian sub-continent,
1t China adopts the policy of neutra=
Lity, esther Russia or America may win
or the Afro-Asiap sector of the Rim-
lands in general and the Indian sub-
contnent in particular will be duvided
into two spheres of influence—Russian
and American. If Russia wins, Rus-
sian hegemony and if the USA wins,
American hegemony, will be establish.
ed over the Afro-Asian sector of the
Runlands in general and the Indian
sub-continent in particular,

Russia

The Sino-Soviet Pact will be resur-
rected if China joins hands with Rus-
sia. The Afro-Asiap gector of the
Rimlands in general and the Indian
sub-continent in particular will be
divided into two sphcres of influence—
Chinese and Russian if the USA is
driven out of the Indian sub-continent,
or Into three spheres of influence—
Chinese, Russian and American—if a
political settlement is arrived at bet-
ween Russia and Chine on the one
side and the USA on the other as the
result of the resurrection of the Sino-
Soviet Pact in the event of the out
breal of 5. limited war betwesn
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Russia and America in the India sub-
continent. The Chinese volunteers
drove out the American troops from
North Korea. Can the American for-
ces withstand the combined onslaught
of the Chinese and the Russian forces
both in South-East Asia angd the Indian
sub-continent? The Delhi-Peking-
Moscow Axis will be forged if the
USA joins hands with Pakistan. India
will have to recognise Chinese sovere-
ignty over the Aksai Chin area if the
Delhi-Peking-Moscow Axis is forged.
The Karachi-Peking-Moscow  Axis
will be forged if the USA joins hands
with India. All the members of the
NATO, the SEATO and CENTO will
rally round the banner of Russia if
the USA, as an ally of India, throws
iactical weapons over Pakistan, (In-
terruptions). I will resign from this
House if anybody seys that whatever
I am saying {s irrelevant.

17-00 hrs.

Shri D. C. Sharma: (Gurdaspur):
If you resign you will not get a ticket
next time. Ty

Shri Brajeshwar Prasad: As long
as Shri Lal Bahadur Shastri is there
1 will get the ticket.

Sir, the forging of the Delhi-Peking-
Moscow Axis or the Karachi-Peking-
Moscow Axis connoteg the resurrec-
tion of the Sino-Soviet Pact. Russia
cannot remain neutral as it js today
on the question of Vietnam while the
USA is throwing bombs over North
Vietnam jf Russia and America start
throwing tactical weapons over each
other in the Indian sub-continent.

Shrl Tulshidas Jadhav (Nanded):
The hon. Member may speak a bit
slowly.

Shri Brajeshwar Prasad: He may
read my speech. He cannot under-
stand what 1 am speaking.

The Afro-Asian sector of the Rim-
lands in general and the Indian sub-
continent in particular will be divided
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either into two spheres of influence—
Chinese and American—if the USSR
is driven out of the Indian sub-con-
tinent or into three spheres of influ-
ence—Chinese, American ang Russian
—if a political settlement is arrived
at between China and America on the
one side and the USSR on the other
as the result of the {forging of the
Sino-American alliance in the event of
the outbreak of a limited war between
Russia and America in the Indian sub-
continent.

The whole world will be destroyed
if the war between Russia and Ame-
rica in the Indian sub-continent and
South-East Asia escalates into a ther-
mo-nuclear world war,

India, Russia and America are geo-
political friends of one another. China,
the Asian States on the borders of the
heartland and the western European
States are geopolitical friends of one
another and the geopolitical foeg of
India, Russia and America.

India, Russia and America stand for

the transformation of the  bipolar
world into one world, ie, for the
achievement of the goal of world

disarmament. China, the Asian States
on the borders of the Heartland and
the Western European States stand
for the transformation of Dbipolar
world into a multipolar world. Eas-
tern Europe, the USSR, Africa West-
ern Asia, the Asian States on  the
borders of the Heart land, Tibet, Sin-
kiang, Mongolia, Manchuria and North
China will be integrated into one poll-
tical unit and the rest will be integrat-
ed into another political unmit if the
bipolar world is transformed into one
world.

Mr. Deputy-Speaker: The hon.
Member's time is up. We will take
it as read.

Shri Brajeshwar Prasad: Sir, I
will read only two more sentences,

The transformation of the loose
bipolar world into a  tight bipolar
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world is the condition precedent (0
the transformatiop of the UNO into
the World Government. The Heart-
land and the Afro-Asian sector of the
Rimlands in general and India in pa:-
ticular will be divided into two spheres
of influenced—Chinese and Pan-isla-
muc; the New World jn general and
the USA in particular will be divided
into two spheres of influence—Chinese
and Western European and Western
European hegemony will be establish-
ed over Russia within the framework
of the Uniteq States of Europe en-
compassing within its bosom all the
States extending from Great Britain
to the Ural mountain if the bipolar
world is transformed into a multipo-
lar world. The alternative to the es-
tablish t of Russian h ¥y over
Pakistan and to the division of China
into two spheres of influence—Rus-
sian and American—is the division of
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India into two spheres of influence
—Chinese and Pan-Islamic and the
csiab'ishment of Pan-Islamic hege-
mony over the Caucasus and Soviet
Central Asia and of Chinese hegemony
over Siberia. India has to play the
same part vis-a-vis China and Pakis-
tan that China played vis-a-vis Japan
from the time of the Japanese con-
quest of Manchuria till the atom
bombs were dropped over Hiroshima
and Nagasaki.

Mr. Deputy-Speaker: The Prime
Minister wi'l reply to the debate to-
morrow immediately after the Ques-
tion Hour.

17.04 hrs.

The Lok Sabha then adjourned till
Eleven o} the Clock on Wednesday,
August 18, 1985/Sravana 27, 1887
(Saka).
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